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LEGISLATIVE ASSEMBLY.
Monday, 28th March, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

~
ARRPBST OF MULKI CHAND SAHNI OF PESHAWAR, AN INDIAN TRADER
IN Iraw.

1027. *Mr. Abdul Qalyum: Will the Foreign Secretary please state:

(a) whether Mulki Chand Sahni of Peshawar, a trader in Iran, was
arrested between. Mashed and Zahedan on the 9th March,
1980 ;

(b) whether he was carrying a number of gold coins with him at
the time;

(c) whether these gold coins, as well as his car, were confiscated
by the Customs authorities in Iran;

(d) what is the amount of loss that he suffered;

(e) whether he has been fighting his case in several civil, revenue
and criminal courts since then and, if so, with what result;

(f) whether Government will lay on the table the latest information
about his case; and

(8) whether Government have taken any steps to help him so far;
if not, whether Government propose now to do something
in the matter?

Bir Aubrey Metcalfe: (a) Yes.

(b) and (c). Yes, according to Mr. Sahni’s statement.

(d) The value of the confiscated articles was estimated by Mr. Sahni
at approximately Rs. 26,000.

(e) Yes, he tried unsuccessfully to lodge an appeal in various Courts in
Iran against the order of confiscation. In 1986 his petition was entertained
by the Lower Court in Meshed. His car was ordered to be released, but the
action of the Customs authorities in confiscating the gold was upheld, and
he was also sentenced to six months’ simple imprisonment.

(f) He appealed against the judginent of the Meshed Lower Court, but
the result is not yet known. Government have no other information.

(g) Yes, His Majesty's Legation and Consular Officers in Iran have
been affording him every possible assistance, since the case against him was
first instituted. :

( 2243 ) A



2244 LEGISLATIVE ASSEMBLY, [28Ta MarcH 1038.

Mr. Abdul Qaiyum: Is it a fact that according to the law then in force
in Iran at the time of his arrest, he had not committed any oﬁence_a, but
that subsequently the law was altered and he was prosecuted and convicted?

Sir Aubrey Metcalfe: 1 believe that to be a correct statement of the case,
and that particular feature has been pointed out very vigorously by Hie
Majesty’s Minister at Teheran to the appropriate authorities in Iram.

Mr. Abdul Qaiyum: Will Government do their best to help this poor
man?
Sir Aubrey Metcalfe: We have done everything possiMe: I discussed the

oase only the other day with His Majesty’s Minister in Teheran who happen-
ed to be in Delhi. He assured me that he would not relax his efforts on

behalf of this gentleman.
Mr. Abdul Qaiyum: Thank you very much indeed.

(When question No. 1028 was called Mr. Manu Subedar was not in his
place.)

Mr. N. M. Joshi: May I ask this question, Sir, as one of general interest?

Mr. President (The Honourable Sir Abdur Rahim): If it is of general
interest T cannot see why he is not present.

Mr. N. M. Joshi: We are interested.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member for Government wishes to answer this question he can do so. But
under the rules you camnot compel the Honourable Member to answer it.

Mr. N. M. Joshi: Will the Honourable Member agree?

The Honourable Sir Thomas Stewart: Certainly not.

11028*—1081*.

DELAY IN THE CARRIAGE OF MAILS FROM BONGAIGONG TO GOALPARA IN
AssaMm.

1082. *Mr. Kuladhar Obaliha: (a) Will the Honourable Member in
charge of Communications please state if there is any arrangement for
swift carriage of mails from Bongaigong station of the Eastern Bengal
Railway to Goalpara (Assam)?

(b) Are Government aware that there is a great delay in the carriage
of mails by Dak-runners who take about ten hours to cover the distance
of 28 miles? '

(c) Did Government receive any representation from the people of
Goalpara (Assam) for making arrangement to carry the mail by motor
bus? 1If so, do Government propose to consider the proposal to give
effect to the wishes of the public 8o that they may receive the mail
quicker in the town?

The Honourable Sir Thomas Stewart: (a) and (b). The mails are con-
veyed hetween Bongaigaon R. 8. and Jogighopa, a distance of 21 miles,

+For these questions and replies thereto, sce pages 2255-—01 of these Debates.



STARRED QUESTIONS AND ANSWERS. 2248

by runners, and between Jogighope and Goalpara a distance of seven miles,
by boat. The total transit time in the Up trip is 8 hours 50 minutes and
in the Down trip 7 hours 15 minutes. The transit time, under conditions
which have existed so far, was not susceptible of improvement.

(c) No. But a representation from the PRsident, Bar Association,
Goalpara, was received in January, 1988, by the Postmaster-General,
Bengal and Assam. The question of introducing a mail motor service is at
present under the consideration of the Postmaster-General.

REFRESHMENT CARS ON STATE RAILWAYS.

1088. *Mr. B. B. Varma (on behalf of Mr. T. §. Avinashilingam
Chettiar): Will the Honourable the Railway Member state:

(a) the number of refreshment cars which supply English food
on the State-owned Railways;
(b) the number of cars which supply Indian food:
(c) the amount of money spent on these two kinds for cars respec-
L tively; and ‘ ‘
(d) the number of people using the cars providing English and
, Indian cars respectively ?

‘ The Honourable 8ir Thomas Stewart: (a), (b) and (c). I am calling for
he information required by the H nourable Member and will lay a reply
on the table when it has been received.

(d) No record is maintained from which the figures required could be
compiled.

CANCELLATION OF ARRANGEMENTS FOR BROADOASTING THE PROCEEDINGS
OoF THE INDIAN NATIONAL CONGRESS.

1034. *Mr. B. B. Varma (on behalf of Mr. T. S. Avinashilingam
Chettiar): Will the Honourable Member for (ommunications state :
(a) with reference to his answer to starred question No. 662 on
the 5th March, 1988, whether arrangements were made to
broadcast the proceedings of the Indian National Congress
this year; ‘
(b) whether those arrangements were subsequently cancelled; and
(c) if so, why they were cancelled?

The Honourable Sir Thomas Stewart: (a), (b) and (c). The attention of
the Honourable Member is invited to part (a) of the reply given by me on
the 28rd March, 1938, to Mr. Manu Subedar’s starred question No. 941.

CLASSIFICATION OF JOURNEYMEN ON THE EAST INDIAN RAILWAY IN THE
SeNIORITY LIST.

110385. *Mr. Mohan Lal Saksena: (a) Will the Honourable Member for.
Railways be pleased to state whether the reply to starred question
No. 258(b) of the 11th February, 1988, still holds good ?

(b Are Government aware that the journeymen have been included
in the seniority list and have been classified along with chargemen T. T.?

(¢) Will Government please state if the journeymen have been classified

as chargemen under instructions from the Railway Board?

tAnswer to this question laid on the table. the questioner being absent.

A2



2346 LEGISLATIVE ASSEMBLY. [28TR MarcH 1988.

(d) If the reply to part (o) be in the negative, are Government pre-
pared to issue instructions to rectify the seniority list accordingly ?

The Honourable Sir Thomas Stewart: I am obtaining information and
will lay a reply on the tabl‘oﬂ the House in due course.

REFUND OF MONEY ON UNUSED HaALVES OF RETURN TICKETS.

$+1086. *Prof. N. G. Ranga: Will the Honourable Member in charge
of Railways be pleased to state:

(a) whether it is the practice on all Indian Railways to refund
unused halves of return tickets in exceptional circumstances,
such as sickness, protracted litigation - and exigencies of
Government services; and :

(b) which Railways do not follow this practice and whether Gov-
ernment propose to take steps to see that such refund is
made on these railways? )

The Honourable 8ir Thomas Stewart: (a) Railways notify in their tariffs
that refunds are not ordinarily granted on unused halves of return tickets
Government are not aware what special justification individual Railway
require before they agree to allow such refunds.

(b) Some Railways, such as the Bombay, Baroda and Central Indie
Bengal Nagpur and Madras and Southern Mahratta, notify that no refunc
will be allowed on unused halves of certain return tickets under any cir-
cumstances. I shall convey the Honourable Member’s suggestion to the
Agents of these Railways for consideration.

INTRODUCTION OF CHEAP RETURN TICKETS ON RAILWAYS.

$1087. *Prof. N. G. Ranga: Will the Honourable Member for Railways
be pleased to state:

(a) whether Government are prepared to consider the desirability of
introducing cheap return journey tickets, for all stations,
irrespective of distances, on Indian Railways; and

(b) whether cheap week-end return tickets are propesed to be
introduced on State Railways?

The Honourable Sir Thomas Stewart: (a) and (b). The question of in-
troducing return tickets is a matter essentially for consideration by indi-
vidual Railway Administrations who, Government are aware, are always
ready to grant concession tickets if satisfied that these are likely to bring
them additional revenue.

RECOMMENDATIONS OF THE ASSAM FLoOD INQUIRY COMMITTEE RE RAILWAY
EMBANKMENTS.

1088. *Mr. Brojendrs Narayan Ohaudhury: Will the Honourable
Member in charge of Railways please state:

(a) if his attention has been drawn to part (c) of the statement laid
on the table on the 8rd April, 1985, regarding water passages
at mileage 230/6, 231/10 and 282, vide page 8518 of the
Legislative Assembly Debates, particularly to the following
passage:

‘‘If therefore it is considered neceuarﬁ to re-open all or any of these three water-
0!

ways, the cost of the bridges should be borne by the Local Government or the Local
Board under clause 11 (a) (b) of the Railway Act’’;

tAnswer to this question laid on the table. the questioner being absent.
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(b) if he knows that these three openings were definitely recom-
mended by the Flood Enquiry Committee at page 9 of the
report—4 Kulaura to Sylhet in these words:

‘! i ile 230/6 and 232—The Committee consider that additional
opening? l:'l:.mrge:;ulzerz:egr:] tgle siie and position of the openings to be decided after
detailed examination (page 22)";

(c) if the attention of the Honourable Member has been drawn to
page 8 of the report A, First Part (ii), where the Committee
assured the public in these words:

“It is well known that extra water-ways required by the public after the limitation
period are often provided by railways at their own cost '; and

(d) if the position now taken of non-liability referred to in part (a)
above was taken by the Chief Engineers of the Railway Board
and the Assam Bengal Railway in the discussions of the Com-
mittee?

The Honourable 8ir Thomas Stewart: Enquiries are being made fronf
the Railway Administration and a reply will be laid on the table in due
course.

SUGGRSTION BY OERTAIN RAILWAY AGENTS TO OLOSE THE RAILWAY
CLEARING AcCCOUNTS OFFICE.

$1039. *Mr, N, V. @Gadgil: With reference to the reply to starred ques-
tion No. 478, dated the 24th February, 1988, will the Honourable Member
for Railways be pleased to state the reasons on which the Agents of certain
Railways, had based their suggestion for closing the Railway Clearing Ac-
counts Office?

The Honourable Sir Thomas 8Stewart: The reasons which influenced the
Agents of certain Railways to suggest the abolition of the Railway Clearing
Accounts Office were partly the inconvenience alleged to arise from the
lotation of the Foreign Traffic Accounts Branch away from the headquarters
of the administration and partly the belief (for which there was not adequate
foundation) that the centralisation of work was costing more than before.

ABOLITION OF THE PosT oF DEPUTY DIRECTOR, RAILWAY CLEARING
Aco0oUNTS OFFICE.

$1040. *Mr. N. V. Gadgil: (a) Will the Honourable Member for Com-
munications be pleased to state if it is a fact that the post of Deputy
Director, Railway Clearing Accounts Office, Delhi, has been, or is contem-
plated to be abolished, and, if so, what are the reasons?

_ (b) Do Government propose to consider the desirability of abolishing
similar posts in different Railway Accounts Offices for the sume reasons?
If not, why not?

The Honourable 8ir Thomas Stewart: (a) The post of Deputy Director,
Railway Clearing Accounts Office, has at present been kept temporarily un-
filled. It is intended to abolish it in the near future. This step is being

tAnswer to this question laid on the table, the questioner being absent.
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teken as a practicable measure of economy after consideration of the
observations in paragraph 67 of the Report of thre Railway Enquiry Com-
mittee.

(b) The need for economy will not be lost sight of, but the duties of the
superviging staff in the Railway Clearing Accounts Office are not exactly
comparable with those in other Railway Accounts Offices and what is prac-
ticable in the former is not necessarily advisable in the latter.

TRANSFER OF THE ACCOUNTS STAFF OF STATE RAILWAYS TO THE CONTROL OF
AGENTS.
$1041. *Mr. N. V. Gadgil: Will the Honourable I:-d}:ember for Railways be
pleased to state the decision Government have arfived at regarding the
transfer of the Accounts staff of State Railways to the sontrol of the Agents
concerned, as suggested in the Wedgwood Committee report? .

The Honourable Sir Thomas Stewart: The Honourable Member's atten-
tion is invited to the remarks against this item of the Committee’s re-
commendations in the Statement made available to this House showing the
action taken by the Railway Department (Railway Board) on Chapters II [’
to XI of the Report. ,

ESTABLISHMENT OF A SEISMOLOGICAL STATION AT TURA OR IN SHILLONG.

1

1042. *Mr. Kualadhar Ohaltha: Will the Honourable Member for Com-

munications please state whether Government have considered the pro-

posal of strengthening the seismological organisation in India in view of

the earthquakes in Assam and Behar, and whether they have .considered

the advisability of establishing a sgismological station either at Tura (in
the Garo Hills) or in Shillong?

The Honourable Sir Thomas Stewart: A scheme for strengthening the
seismological organisation in India, including a seismological station at
Shillong, is under the consideration of the Government. No decision has
yet been taken.

STOPPAGE OF MaAIL AND ExPRESS TBAINS ON WAYSIDE STATIONS ON THE
EAST INDIAN RAILWAY TO PICK UP RAJAS AND GOVERNMENT OFFICERS.

+1043. *Mr. 8ri Prakasa:@ \ill the Honourable Member for Railways
state: :

(a) if it is a fact that mail and express trains on the East Indian
Railway .are stopped at wayside stations as special cases to
pick up particular rajas and high Government officers;

(b) if this system prevails on other railways also;

(cy what rajas and officers are entitled to this privilege; and

(d) if any extra charge is levied for this service?

The Honourable Sir Thomas Stewart: (a) The Agent, East Indian Rail-
way, states that there have been exceptional cases where Mails and Express
trains have been stopped out-of-course to ‘pick up passengers.

(b), (¢) and (d). Government have no information, except as regards the

Assam’ Bengal Railway where certain trains are stopped out-of-course at
some stations on payment of a fee of one rupee for each first class passenger.

tAnswer to this question laid on the table. the questioner being absent.
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DESIRABILITY OF SALE OF FoODSTUFFS INSIDE RAILWAY COMPARTMENTS.

$1044. *Mr, 8ri Prakass: Will the Honourable Member for Railways
state:

(a) if it is & fact that vendors of foodstuffs at railway platforms do
not enter compartments to sell food;

(b) if Government are aware that owing to oyer-crowding it is mot
always possible for passengers in distant corners to come up
to the window towards the platform to purchase foodstuffs;
and

(c) whether Government propose to consider the desirability of re-
quiring such vendors to enter compartments, if wanted, to sell

food?

The Honourable Sir Thomas Stewart: (a) I am prepared to accept the
Honourable Membeér’s statement. ‘ }

(b) and (c). If there is overcrowding in any compartment as the Honour-
able Member suggests, vendors would not find it practicable to enter such
compartments with their trays.

DEPRIVATION OF Pass PRIVILEGES OF CERTAIN DEPENDENTS OF RAILWAY
SEHVANTS. .

1045. *Mr. Lalchand Navalrai: (a) Will the Honourable Member "for
Railways be pleased to state whether it is a fact that since the day the
free passes were granted to the staff employed on the Indian railways, the
following dependents have been entitled to such passes:

(i) widow .mother, if dependent upon the employee, and no elder
brother is employed on the railway;

(i) unmarried or widow sister, if dependent upon the employee,
when the father of the girl is not alive and no elder brother
is employed on the railway; and

(iii) younger brother under the age of 18, dependent upon the em-
ployee, when father not alive and no elder brother is employed
on the railway?

. (b) Is it a fact that under the revised Free Pass Rules, which came
into force on the Indian State Railways with effect from 1st January, 1987,
the minor brother of an employee referred to in part (a) (iii) above has been
deprived of either pass or privilege ticket order privileges, and that widow
mother and unmarried or widow sister referred to in part (a) (i) and (ii)
above have been deprived of the pass privilege, but are to get some restrict-
-ed number of privilege ticket orders annually? ‘
(¢) What were the reasons for this change in the rules?

(d) Is it a fact that the deprivation of these dependents of the pass
privileges is based on the British model of the Pass Rules?
(e) Does the Honourable Member propose to consider the question of
%e:ltorc;tion of passes for the aforesaid persons, when revising the Pass
. o8

.. The Honourable 8ir Thomas Stewart: (a) Without considerable research
it is not practicable to say what rules for the issue of passes to dependerts

tAnswer to this question laid on the table, the questioner being absent.
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of railway employees were actually in force from time to time on each
railway. In order to obtain a reasonable degree of uniformity in regard
to this matter, the Railway Board, in a letter dated 21st September, 1985,
issued instructions defining the term ‘‘dependent relatives’’, which were
subsequently modified in the Railway Board’s letter dated the 18th Novem-
ber, 1936. Relevant extracts from these two letters were placed on the
table of the House in reply to Mr. Muhammad Azhar Ali’s unstarred ques-
tion No. 34 on the 2nd March, 1987.

(b) Yes.

(c) I would refer the Honourable Member to the reply gwcm to part (d}
of his question No. 159 on the 25th January, 1987.

(d) No.

(e) The question of what revision, if any, should be made in the pass-
rules is under consideration.

Mr. Lalchand Navalrai: May 1 know if this question will also be con-
sidered with the general question of passes which is pending revision by
the Honourahle Member?

The Honourable 8ir Thomas Stewart: All aspects of the question will
be considered.

Mr. Lalchand Navalrai: May I know at what stage the question is?
The Honourable 8ir Thomas Stewart: At the stage of consideration.

Mr. Lalchand Navalrai: May I know at what stage is it going to be
decided soon or will it take two or three years?

The Honourable Sir Thomas Stewart: 1 do not anticipate it will be two
years before a decision will be reached.

Mr. Laichand Navalrai: How mnuch time will be taken in coming to a
decision because the matter has been pending for so long?

The Honourable Sir Thomas Stewart: I realise, Sir, that the matter has
been pending for a long time, but 1 can give no accurate forecast of when
a decision will be taken.

RAOCIAL DISORIMINATION IN THE POSTINGS OF STAFF ON THE MADRAS AND
SoUTHERN MAHRATTA RatLway.
+1046. *Mr. 0. N. Muthuranga Mudaliar: Will the Honourable Member
for Railways please state:

(a) the railway stations under the control of the Madras and Southern
Mshratta Railway which are well known for (i) &  healthy
climate, (ii) facilities of education and (iii) medical assistance;

(b) the total number of junctions under part (a) above;

(c) the number of Anglo-Indian Station Masters, Signal Inspectors:
and Permanent Way Inspectors, at the junction stations re-
ferred to in part (b) above as compared with their Indian
confreres;

t+Answer to this question laid on the table, the questioner being absent.
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(d) whether Government are awure that a very large number of the
stations referred to in part (b) above are in practice reserved
for members of the Anglo-Indian community, and whether
there is a lot of dissatisfaction and ill-feeling in the Indian
section of the railway employees on this ground;

(e) whether it is a fact that the posting of Anglo-Indian employees
to particularly favourable stations is intended to increase their
efficiency, and if so, whether similar grounds do not apply to
Indian employees; and ‘

(f) whether Government propose to make necessary enquiries in the
matter so as to remove discontent in the ranks of Indian em-
ployees?

The Honourable 8ir Thomas Stewart: (a) to (f). Government have no
information. The staff employed on this railway are not Government ser-
vants but are the servants of the Madras and Southern Mahratta Railway
which is Company-managed. I am, however, sending a copy of the ques-
tion to the Agent to examine the allegations of racial discrimination in the
question and to take such action as he may consider necessary.

THROUGH CARRIAGE FOR PASSENGERS TRAVELLING BETWEEN JHANG-
MAGHIANA AND LAHORE.

1047. *Mr. H. M. Abdullah: Will the Honourable Member for Railways
please state:

(a) whether it is a fact that Jhang-Maghiana being a District head-
quarter, a considerable number of passengers travel by night
train to Lahore;

(b) whether it is a fact that no direct train from Jhang-Maghiana to:
Lahore and vice versa is provided that reaches Lahore early
in the morning; and

() if the answer to parts (a) and (b) be in the affirmative, whether-
Government propose to take necessary steps to run a through
bogie composite to and from Jhang-Maghiana in connection
with Mari Indus train?

_ The Honourable Sir Thomas Stewart: (a) An investigation of the posi-
tion made two years ago showed that the number of passengers travelling:
by the night train from Jhang-Maghiana and Jhang City to stations on the
Bhorkot Road-Lyallpur-Lahore section and the Shorkot Road-Jaranwala-
Lahore section averaged 88 per day. .

(b) There is a direct train leaving Jhang-Maghiana at 9-45 p.M. which
reaches Lahore at 10-5 A.M. the following day. In the reverse direction,
tzhiedlreot train leaves Lahore at 5-5 p.M. and reaches Jhang-Maghiana at
2-48 A,

(c) This is a detail of working which Government must leave to the Ad-
ministration to settle. They understand, however, that the number of
passengers from Jhang-Maghiana who travel daily, connecting at Lyallpur .
with the Mari Indus train, averages only 26 per day for Lahore and it is
considered that this number does not justify the running of a through
carriage.
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Mr. Lalchand Navalral: May I know from the Honourable Member if
there is any branch railway on the North Western Railway where they have
combined first and second class carriages?

The Honourable Sir Thomas Stewart: I must have notice of that ques-
tion.

F1irsT CrLass COMPARTMENTS ON BRANCH LINES OoF THE NORTH WESTERN
RAILWAY.

1048. *Mr. H. M. Abdullah: Will the Honourable Member for Railways
please state: b
(&) whether it is a fact that at least two first class compartments,

one for gentlemen and the other for ladies are provided on
all the trains on branch lines on the North Western Railway;

(b) whether it is a fact that first olass pgssengers very seldom travel
. on these branch lines; and

(c) if the answer to parts (a) and (b) be in the affirmative, what
action Government propose to take in order to avoid this
expenditure?

The Honourable Sir Thomas Stewart: (a) On branch line trains, the
North Western Railway are reducing the first class accommodation to one
<coupé and one 4-berth compartment which form part of & Logie carriage,
in which two second class compartments, a compartment for luggage and
% brake van are also provided.

(b) No. The Administration consider that there ig justification for
the provision of this class of accommodation.

(c) Does not arise.

CLASSIFICATION OF JOURNEYMEN ON THE EAST INDIAN RAILWAY IN THE
SENIORITY LIST.

$1049. *Mr. Mohan Lal Saksena: With reference to the position stated
in answer to starred question No. 258 (b) of the 11th February, 1986, is the
‘Honourable Member for Railways aware that journeymen have been in-
cluded in the seniority list and have been classified with the vhargemen
T-T? 1If so, has this been done under instructions of the Railway Board?

_The Honourable Sir Thomas ‘Stewart: T am ol;taining information and
will lay a reply on the table of the House in due course.

‘COMMUNAL REPRESENTATION IN THE CENTRAL STANDARD’S OFFIOE
. FOR RAILWAYS.

1050. *Mr. H. M. Abdullah: Will the Honourable Member for Rail-
‘ways please state:

(8) whether the orders regarding communal representation apply
to the staff employed in the Central Standard’s Office for Rail-
ways; and

tAnswer to this question laid on the table, the questioner being absent.
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(b) whether it is a fact that there is no Muslim Assistant in the
clerical grade in that office; if so, whether Government propose
to appoint a Muslim in the next vacancy, in the Assistants’
grade when it occurs?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) The reply to the first part is in the affirmative. As regards the
second part, the question of filling the next vacancy will be considered
when the vacancy occurs.

TENDERS TO WORK THE OUT-AGENCY CONTRACT AT BARPETA ON THE
EASTERN BENGAL Rammway.

1051. *Mr. Kuladhar Chaliha® Will the Honourable the Railway Member
please state: .

(8) if it is a fact that the Eastern Bengal Railway called for tenders
to work the out-agency contract at Barpeta and that the said
tenders were opened on the 7th February, 1938;

(b) whether the tender quoting the lowest and reasonable rate was
not accepted; -

(c) whether the tender of one Chandiprasad Mahajan happened to
be accepted, even though he quoted a higher rate than others;

(d) whether it is & fact that the person offering the lowest rate was
certified to be reliable for the work by the local civil authority
at the request of the Railway authorities; and

(e) if so, whether Government are prepared to ask the Railway
authority the reason for the non-acceptance of the lowest
tender?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) to (e). 1 understand from the Agent that the tenders were consi-
dered by a committee who decided that the choice lay between Chandi-
prasad Mahajan and another. The.latter's tender was higher for passen-
ger rates, but lower for goods and parcels tratfic. The goods and parcels
rates quoted were, however, below those of the previous contractor who
had failed, and it was considered doubtful whether u satisfactory service
could be given with these rates. The matter was accordingly referred to
the local civil authorities who recommended Chandiprasad Mahajan whose
tender was then accepted.

- Mr. Kuladhar Ohaliha: May I know whom the civil authorities con-
sulted ?

The Honourable Sir Thomas Stewart: From the information in my
possession I understand that they recommended Chandiprasad Mahajan.

Mr. K. Santhanam: With reference to the answer to part (c) may I.
know how much higher was this accepted rate over the lowest tender?

The Honourable 8ir Thomas Stewart: I should require notice of that.

-
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DEPRIVATION OF PASS PRIVILEGES OF CERTAIN DEPENDENTS OF RAILWAY
SERVANTS.

1052. *Mr. Ramayan Prasad: (a) Will the Honourable the Railway
Member be pleased to state whether it is & fact that the Crewmen of the
East Indian Railway enjoyed the privileges of free lodging, free light,
ete.?

(b) Is it a fact that on the abolition of the Crew system and introduc-
tion of the Moody-Ward scheme, most of the Crew staff, including old
Ticket Collectors absorbed in the Crew system on Crew scale of pay and
allowance, were posted as Ticket Collectors and the privileges of free
lodging etc., were withheld from them? )

(c) Why were the Crewmen, who are fiow employed as Ticket Collectors
deprived of the privileges? .

(d) Is the Honourable Member prepared to look into the matter and
order the restoration of the privileges to the Crewmen also, now employed
as Ticket Collectors?

The Honourshle Sir Thomas Btewart: (a) to (d). Government have no
information. These are matters of detailed administration entirely within
the competence of the Agent, East Indian Railway, to whomn I am sending
a copy of the question for information and such action as he may con-
sider necessary.

AOCIDENT BETWEEN LANGCHALIET AND LAILALUNG ON THE AssAM BENGAL
RALwaAY.

1058. *Mr. Kuladhar Ohaliha: (a) Will the Honourable Member in
charge of Railways please state whether there was an accident on the
17th February, 1988, when the petrol Express No. 583 of the Assam Bengal
Railway, was crossing a bridge between Langchaliet and Lailalung
stations?

(b) Will Government please state whether the engine with a loco. rest-
van and two wagons went off the rails and caused instantaneous death of
the driver and serious injuries to the fireman?

(c) Is it a fact that the rails near the bridge were not properly bolted
and, if so, who was responsible for this negligence ?

(d) Is it also a fact that the brakes of the engine did not work properly
and the driver failed to stop the train which caused his death?

(e) Are the engines inspected periodically as to their fitness?

(f) When was this particular engine last inspected, and were the brakes
found in order?

(g) Have Government made enquiries and found out the exact cause
of the accident?

(h) Have the Railway authorities psid any compensation to the depend-
ants of the driver and to the fireman for his injuries? If so, when and what
amount?

. _ The Honmourable 8ir Thomas Stewart: (a) and (b). The Assam Bengal
Railway Administration reported on the 17th February that the engine and
six vehicles of a goods train capsized when passing over a bridge between
Nailaung and Langchaliet stations, resulting in the death of the driver of
the train and injuries to five other railway employees.



STARRED QUESTIONS AND ANSWERS. 2255

¢) to (g). The Government Inspector of Railways held an enquiry into
this( gccidg%)t and his report, which is awaited, will be published in due
course.

(b) 1 have asked the Agent of the Assam Bengal Railwdy for the
information and will place a reply on the table when it is received.

Mr. Kuladhar Ohaliha: May I know whether the bridge was inspected
and when it was last inspected?

The Honourable Sir Thomas Stewart: I should require notice of that.
Mr. Kuladhar Ohaliha: It is there in part (f) of the question.

The Honourable Sir Thomas Stewart: It is perfectly true that the
reference has heen made, but as that will be one of the matters which
will be the subject of investigation by the Government Inspector, 1 sug-
gest that we ought to wait his report.

ACOIDENT FROM A SHUNTING ENGINE AT AMLAPUTTI ON THE DIBRU
SADpIYA RAILwWAY.

1054. *Mr. Kuladhar Ohaliha: Will the Honourable the Railway
Member please state:

(a) whether Dr. Pratul Chandra Duara of Dibrugarh town was run
over and killed by a shunting engine of the Dibru Sadiya
Railway in Amlaputti on the 11th February, 1938;

(b) whether the death was due to the wrong directions given by the
staff at the station; and

(c) whether Government propose to take sufficient precautions to
stop accidents from the shunting engines at the Amlaputti
station, where they block traffic for a long time at the level
crossing there?

The Honourable Sir Thomas Stewart: (a) to (¢). I am calling for the
information required by the Honourable Member and will place a reply on

the table when it has been received.

. Mr. Manu Subedar: Sir, I stepped into this House just as my ques-
tious were being passed over: 1 had some little trouble with my car on
the way. May [ have your indulgence to put my questions now ?

_ Mr, President (The Honourable 8ir Abdur Rehim): In the exceptional
circumstances mentioned by the Honourable Member I will permit him
té put his questions.

CAPITAL EXPENDITURE ON THE ALL-INDI1A RaDIO.

1028. *Mr. Manu Subedar: (a) Will the Honourable Member for Com-
munications state the total capital cost incurred on the All-India Radio
Department since its inception, and under which different heads this was
incurred?

(b) How much of this was incurred from revenue and how much from
borrowed funds, if any?
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(c) How much of this was spent in India, and how much abroad?

_The Honourable Sir Thomas Stewart: (a) A statement giving the re-
quired information is laid on the table of the House.

(b) The entire expenditure was incurred from revenue.

(c) A sum of Rs. 3,82,000 was spent in India and the rest was spent
abroad.

Statemvent showing the capital Expenditure incurred in the All-India Radio
up to the 28th February, 1938. ,

Head - Amount spent
Rs.
Works . . . . 2,80,605

Equipment . . 16,40,310
Other Charges . . 1,01,128

Total . 20,22,043

Mr. N. M. Joshi: May I ask whether the accounts of this department
are kept on the same lines as the accounts of the commercial depart-
ments, post offices and railways?

The Honourable Sir Thomas Stewart: XNo: it is not yet a commer-
cialised department.

Mr. N. M. Joghi: May I ask whether Government propose to commer-
cialise this department?

The Honourable Sir Thomag Stewart: They have no immediate inten-
tion of doing so.

CIRCULAR RE INDI1ANISATION oF HIGHER OFFICES IN THE KARACHI PORT
TrusT.

1029. *Mr, Manu Subedar: (a) With reference to his reply to
starred question No. 573 on the 2nds of March, 1938, will the Honourable
Member for Communications state what was the circular sent out on
the question of Indianisation of higher offices in the Port Trusis in India?
When was it sent out?

(b) What was the effect of the circular which was sent out? Have
Government any information whether any offices falling vacant thereafter
were actually filled by Indians in accordance with that circular?

(c) Have there been cases when Government found that the instruc-
tions in the circular were disregarded?

The Honourable Sir Thomas Stewart: (a) A circulm_' was ism.led. m
1922 inviting the co-operation of all Port Trusts in the policy of Indianisa-
tion. A further circular was issued in 1933 in which the Port Trusts
were asked to submit snnual returns on the progress of Indianisation.
The date of the circular was the 19th April, 1933.

(b) The percentage of Indians holding appointments with a maximum
salary of Rs. 500 and above has risen from 94 in 1925 to 44'8 in 1936-37.

.
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This result is ascribable to the co-operation of the Port Trusts in the
policy of Indianisation rather than to the circulars which contained no
instructions except that of submission of returns. The second part of the
question does not arise. '

(c) Does not arise for the reason already stated.

Mr. Manu Subedar: Since 1938 when this circular was issued much:
time has passed. Do .Government propose to issue a fresh cu'qulqr this.
time " giving instructions instead of merely asking for submission of

returns?

The Honourable Sir Thomas Stewart: No. The figures I have quoted
show that there is no need for any further instructions.

Mr. Lalchand Navalrai: May I know if the Government’s policy is
that the Chairman of Port Trusts should be Indians?

The Honourable Sir Thomas Stewart: No. I cannot say *hat that is
our policy.

.Mr. Lalchand Navalrai: What is the policy then for Indianisation of

these posts? ;

The Honourable Sir Thomas Svewart: Sir, I am afraid 1 cannot, in
answer to a supp'ementary question. expound the policy of Government
in regard to making appointments.

Mr. Manu Subedar: Have Government formed any views as to having
. . . ? I . . ¥

Indians as chairmen in the major Port Trusts in India?
\

The Honourable Sir Thomas Btewart: Yes: Government have views.

Mr. Manu Subedar: Will Government place those views before the
House?

The Honourable Sir Thomas Stewart: If the Honourable Member will
give me an opportunity of doing so by raising the matter on a Resolution.
I shall be happy to do so. : :

Mr. Manu Subedar: May I inquire whether the Honourable Member
will do so if T put a question to that effect which will give him the desired
opportunity ?

The Honourable Sir Thomas Stewart: 1 cannot expound the policy of
the Government in answer to a question.

TRANSMITTING EQUIPMENT FOR BROADCASTING.

1080. *Mr. Manu Subedar: (a) With reference to his reply to part (b)
of starred question No. 571, asked on the 2nd of March, 1088. will the
Honourable Member for Communications state for what oquipment limited
tenders were asked for in the United Kingdom ?

(b) When was this done?
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(6) Why were the tenders confined to British firms only? What were
the names of those firms?

(d) Were the order given at the lowest price quoted?

(e) Were any negotiations with the supplying firms carried on by the
Controller of All-India Radio before the tenders were invited?

(f) Was the Controller of All-India Radio in the United Kingdom at
the time when the tenders were invited or considered? .

The Honourable Sir Thomas Stewart: (a) For the 20 K. W. Medium
“Wave transmitter at Delhi. \

(b) In December, 1934.

(c) and (d). When the order was first placed with the High Commis-
-gioner he was asked to call for public tenders. Subsequent enquiries,
however, showed that the ordinary procedure for calling for tenders would
‘involve a delay of several months as time would have to be given for the
receipt of tenders from Europe and America and for their examination.
As Government were anxious that the Station should begin operating in
the cold weather of 1985-86, they wished to avoid any delay and decided
to instruct the High Commissioner to call for restricted tenders only. He
-accordingly called for tenders from two firms, vis., Messrs. Murconis
and the Standard Telephone Company. The amounts of their tenders
were roughly the same but it was considered that Marconis’ offer was
‘the more favourable of the two, as it included several components of
special value to India.

(e) No, Sir.

(f) The Controller of Broadcasting was appointed much later.

- 14
EMPLOYMENT OF MEsSeS. A. H. WHEELER AND COMPANY FOR RUNNING
BoOK STALLS ON RAILWAYS.

1081. *Mr. Manu Subedar: Will the Honourable Member for Com-
aunications state: /

(s) which of the Railways are employing Messrs. A. H. Wheeler
and Company for the book stall;

(b) since when this firm has been employed;

(c) what are the terms of employment of this firm;

(d) whether * Government have any control over the class of
magazines or literature, or newspapers, which this firm
carry in their stalls, or, which they will not carry;

' {e) whether these people have the monopoly of selling books and
newspapers on the stations;

(f) whether it is true that rejected and left-over novels purchased

by the weight are being brought to India and dumped on
the public at these stalls;

(g) whether Government have ever invited any other firm by private
treaty, or by public tender, to undertake this work;

(h) whether Government have insisted upon Messrs. Wheeler’s
stalls carrying any Government publications, or given any
special facilities to them to do so; and



STARRED QUESTIONS AND ANBWERS. 2259

(i) whether Government propose. to bring up this question at the
next meeting of the Railway Finance Committee in order
to secure maximum public convenience ftomh these stells?

The Honourable Sir Thomas Stewart: (a) Practically all the principal
Railways, except the Assam Bengal, Bengal and North Western, Madras
and Southern Mahratta and South Indfan,

(b) The information is mnot readily available and its compilation by
the various Railways concerned would involve a considerable amount of
labour. o : _
(c) to (e) and (g). I would refer the Honourable Member to the reply
given to parts (a), (g) and (i) of Pandit Sri Krishna Dutta Paliwal’s
question No. 522 on the_19th September, 1935.

(f) Such information as Government have in regard to publications sold
at the book stalls does not support the suggestion in the Honourable
Member’s question.

(h) No.  Wheeters will stock at their book stalls any publications for
which there is a general demand from the travelling public. A

(i) No. The matter is one which might more appropriately be dis-
cussed by Local Advisory Committees on Railways, if the members thereof
«onsider such a discussion necessary.

Seth Govind Das: Are Government aware that Wheeler generally asks
for a wvery high -commission from the fammous publishers of India and,
therefore, they are unable to supply their publications for sale in their
stalls ?

‘The Honourable Sir Thomas Stewart: I suggest that that is u question
which Wges not arise from the answer I have given.

Mr. u Subedar: With reference to the answer to part (b) of the
question| in view of the fact that this firm has been working for the
railwayg’ from times immemorial, is it permissible to make a suggestion
that the arrangements should now be revised in order to secure to the
public the maximum benefit of getting first rate amd up to date publica-
tions on the railway stalls? :

The Honourable Sir Thomas Stewart: Yes.

Mr. Lalchand Navalral: May I know from the Honourable Member if
Messrs. Wheeler and Co. pay any charges to the railways for uie sta'ls?

The Honourable Sir Thomas Stewart: I should require notice sf that.

Mr. Lalchand Navalrai: May I also know from the Honourable Mem-
ber if there is any control of the railways over Messrs. Whecler m}d Ca.,
with regard to the books,—their selections and other things, and price?

The Honourable Sir Thomas Stewart: I cannot answer that without
notice.

Mr. Bildri Datt Pande: Is it not a fact that thelr books, luggage, fur-
niture and everything else is carted free all over India?
B
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The Honourable Sir Thomas Stewart: I must have notice.

Mrx. N. M. Joshi: May I ask whether it is not the personal experience-
of the Honourable Member that Messrs. Wheeler and Co. :harges for
books higher prices than the ordinary book stalls?

The Honourable Sir Thomas Stewart: I cannot remember that I‘ have-
ever bought a book.

Prof. N. G. Ranga: Is the Honourable Member aware of the fact that
books published in the Penguin and Pelican Series are sold at eight annas.
per copy by Messrs. Wheeler and Co. whereas they are a¥ailable in Old'
Delhi at six annas a copy? '

Mr. President (The Honourable Sir Abdur Rahim): That is & question
of which notice ought to be given.

Prof. N. G Ranga: With reference to part (b) of the question, is the
Honourable Member aware that Messrs. Wheeler and Co. had written to-
various publishers in this country that they were not in the hubit of
stocking serious literature but were prepared to stock only light literature?

The Honourable Sir Thomasg Stewart: No.

Mr. Manu Subedar: Will the Honourable Member collect information
about the value of freight concessions given to this firm and place it before-
this House?

The Honourable Sir Thomas Stewart: Let the Honourable Member. - sive-

notice of a question. ',‘
;

Prof. N. G. Ranga: When will the present cont.r'aéthédihe to;an ond?°

(No answer.)

Prof. N. G. Ranga: The Honourable Member has not answered that.
question. ’

Mr. President (The Honourable Sir Abdur Rahim): Apparently he has
given all the information that he has and he wants notice.

Prof. N. G. Ranga: In part (b) of this question the question is, “‘Since-
when has this firm been employed?’* R

Mr. President e Honourable Sir Abdur Rahim): The Honourable-
Member's question(?sh when the contract will come to an end, That is &

different question.

Prof. N. G. Ranga: That is, the terms of employment. They have:
been emploved for a very long time and it looks as thoqgh they will con-
tinue to be so perpetuslly, and the Honourable Member is not prepared (o
io!l us since when they have been employed.
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The Honourable Sir Thomas Stewart: The Honourable Member will find
the answer to his question in the reference which is contained in my

answer.

Prof. N. G. Ranga: What is that?
The Honourable Sir Thomas Stewart: I think he will find out from
my answer.

Prof. N. @. Ranga: The reference is to 1935 some time ago. Will he
kiAdly read the answer?

Mr. President (The Honourable Sir Abdur Rahim): The. Honourable
Member has already given the reférence. Next question.

Seth Govind Das: Are Government going to invite tenders after the
term of Messrs. Wheeler and Co. has expired ?

The Honourable Sir Thomas Stewart: Government are not responsible
for that contract.

SHORT NOTICE QUESTION AND ANSWER.
INAUGURATION OF THE FEDERATION.

Mr. L. O. Buss: In view of recent newspaper reports, will the Hon-
ourable the Leader of the House be pleased to state whether there has
been any change in the attitude of His Majesty's Government and the
Government of Indm as described in the answer given by the Honourable
the Finance Member in this Assembly to starred question No, 737 on
the 10th March, 1938, towards the early inauguration of Federation?

The Honourable Sir Nripendra Sircar: There has been no change, and
the answer given by the Honourable the Finance Member represents the
considered policy of His Majesty’s Government and of the Government of
India.

UNSTARRED QUESTIONS AND ANSWERS.

PuxNsaBIs AND NOX-PUNJTABIS IN OERTAIN PoSTS IN THE RarLway C Lm;ﬁl«;
AccouNTs OFFICE.

115. Ral Bahadur Seth Bhagchand S8omi: Will the Honourable the
Railway Member please state the number of Punjabi and non-Punjabi
incumbents in the posts of Superintendents, Accountants, Sub-Heads and
Clerks Class I, in the Railway Clearing Accounts Office?

The Honourable Sir Thomas Btewart: With your permission, Sir, I
shall answer questions Nos. 115 and 116 together.

Staft statistics in-the Railway Department are not maintained by pro-
vinces of origin and Government do not consider it necessary to call for a
special compilation in respect of the Railway Clearing Accounts Office.

B2
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PROMOTIONS TO CERTAIN PosTS IN THE RamLway CLEARING AOCOUNTS
OFFICE,

1116. Rai Bahadur Seth Bhagchand Somi: Wi
Railway Member please state sa;gmrat.ely: Will the Honourable the

(8) the number of promotions made to the i
posts of Superintendents,
3{:Bc:£ntaits, Sutb-lzl)gds and Clerks Cluss I, inp the Raii&-ay
ng Accounts ce since (i) 1st Januar ii
Ist January, 1986; and ® 3. 1929, 2%, 6

(b) the number of promotions referred to in pard (a) above that
were given to Punjabi and non-Punjabi staff, respectively?

PrOMOTIONS IN THE RAILWAY CLEARING ACCOUNTS OFFICE.

117. Ral Bahadur Seth Bhagchand Soni: (a) Will the Honourable the
Railway Member please state whether it is a fact that the committee pre-
sided over by Mr. M. K. Mittra, which was appointed in 1930 for fixing
the seniority of the staff of the Railway Clearing Accounts Office, had re-
ported that the staff transferred to that office from the Great Indian Pen-
insula and the Bombay, Barodn and Central India Railways, had not been
given equitable treatment in the allotment of higher grades of the office
and that the Committee had made strong recommendations for *‘Out of
turn’’ promotiehs to the higher grades for the above stafi?

(b) If the reply to the above be in the affirmative, will Government
please state what steps have been taken to give effect to the above recom-

mendations and with what result?

The Honourable Sir Thomas Stewart: (a) The Mitra Committee in 1929
recommended that the cases of the thon senior men of the East Indian,
Great Indian Peninsula and Bombay, Barcda and Central India Railways,
whose chances for promotion in the ordinary course were remote, might me
given special consideration for a short time, even if the men were nut
technically the most senior.

(b) The recommendations of the Committee have been given cftect to,
subject, of course, to the general fitness of the persons concerned, for the
higher posts in question. In certain cases in 1934, clerks taken over
from other railwavs than the North Western were exempted from the De-
partmental examination (Appendix C) and this concession was given, uver
and above what was recommended by the Committee.

PROMOTIONS IN THE RAILWAY CLEARING ACCOUNTS OfFICE.

118, Ral Bahadur Seth Bhagchand Soni: (i) Will the Honourable the
Railway Member please state whether it is a4 fact that:

(8) the personnel of the Railway Clearing Accounts Office consists
of men drawn from Bombay. Ajmer, Berigal, the Punjab and
the United Provinces, but that the overwhelming number of
higher grade posts are held by the Punjabi staff alone;

tFor answer to this question, see answer to question No. 115.
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(b) 90 per cent. of the grade to grade promotions in the above office
' during the last nine years have gone to Punjabis; and

(c) the staff transferred to the above office from Bombay, Ajmer
and Calcutts, had not been allowed equitable share of higher
grades and that they have no chances of promotions in the
future either?

(i) Ts it the policy of Government to ensure fair and equitable treat-
ment to the staff from all the Railways in the Railway Clearing Accounts
Office, and if so, are Government prepared to take steps to_ correct :ll;g
disparity in the distribution of higher grade posts among the Pl;]n]abx k-
non-Punjabi staff, of that office as early as possible? If not, why no

The Honourable Sir Thomas Stewart: (i) (a) and (b). Honoumb(ls_e
Member's attention is invited to the reply to questions Nos. 115 and 116.
No statistics of staff by provinces of origin are maintained.

(¢) T would refer the Honourable Member to the reply given o Jues-
tion No. 117.

(i) The answer to the first part is in the affirmative; as regards the
second and third parts, Government do not regulate promotions in their
offices on a basis of provincial quotas but on the basis of the rights and
merits of the persons concerned.

P

PRrROMOTIONS IN THE RATLWAY CLEARING ACCOUNTS OFFICE.

119. Rai Bahadur Seth Bhagchand Soni: (a) Will the Honourable the
Rajlway Member please state whether it is a fact that the staff trans-
ferred to the Railway Clearing Accounts Office from the Bombay, Baroda
and Central India Railway had submitted memorials to the Financial Com-
missioner, Railways, drawing his attention to the inequitable distribukion of
higher posts of the office among its various staff and the monopolisation
of promotions by the Punjabi staff alone and requesting for due considera-
tion of their cases as recommmended by the Mittra Committee?

(b) Ts it also a fact that the above memorials were not even allowed
to reach the Financial Commissioner but were held up by the Controller
of Railway Accounts?

(c) Is it also a fact that promotions (both in turn and out of turn) to
higher grades, made even after the matter of distribution’ among the
various staff had come to the notice of both the Controller of Railway
Accounts and the Director, Railway Clearing Accounts Office, have one
and all gone to the Punjabi staff?

(d) Tf the reply to the above be in the affirmative, will Government
please state: .(i) the reasons for withholding the memorials and (ii) whe-

tbeir?they will now give consideration to the request made in the memo-
riais

The Hopourable Sir Thomas Stewart: (a) Yes,

(b) The representations were withheld by the Controller «f Railway
Accounts under the powers vested in him. v ’
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h (é).Honourable Mewber's attention is drawn to the reply given to
unsgtarred questions Nos. 115 and 116.

= (d) (i). The répresentations were withheld because the memcrialists
advanced a claim of an obviously unsubstantial character.

(ii) Does not arise.

A

SraTe MANAGEMENT OF THE BoMBAY, BARODA AND CENTRAL INDIA RAILWAY.

120. Mr. B. B. Varma: Will the Honourable Member for Railways
please state:

(8) whether the Secretary of State in 1905 purchased the property
vesting in the Bombay, Baroda and Central India Railway
Company by paying & fixed purchase price; if so, what was

that price; :

qb) what were the reasons, which prevented Government from tak-
ing over its direct management in 1906; and

{c) whether Government now propose to take over i direct
management; if not, why not?

The Honourable Sir Thomas Stewart: (8) Yes. The purchase price
amounted to £14,556,908. :

(b) Government were of opinion that the policy of Company-manace-
ment was in the best interests of the State, and that there were nn ade-
quate reasons for departing from that policy in the case >f. thie jerti-
cular railway.

(c) The earliest date on which the existing contract can be terminated
is the 81st December, 1941. Tt is premature to consider now the que--
tion of taking over the line under direct State management.

PROMOTIONS TO NON-SELECTION POSTS ON ST ATE RAILWAYS.

121. Mr. B. B. Varma: Will the Honourable Member for Railways
please refer to unstarred question No. 96 asked in this House on the 8th
October, 1936, and state:

(a) whether it is a fact that grade to grade, class to class advance-
ment of non-gazetted staff in posts declared as non-selection
posts is made by selections on the Eastern Bengal, East
Indian, Great Indian Peninsula and North Western Rail-
ways; ’

(b) the posts declared as selection posts on those Railways;

(c) the rule which provides selection in non-selection posts on those
Railways; and
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(d) whether the Honourable Member will place on the table the
proceedings of Selection Committees held on non-selection

posts on those railways; if not, why not?

The Honourable Sir Thomas Stewart: (a), (c) and (d). I would refer
the Honourable Member to the note under item (vi) of Rule 2 and note 8
aunder Rule 78 of the ‘Rules for the recruitment and training of non-
-gazetted staft (except apprentice mechanics, trade apprentices, labourers
and inferior staff) on State-managed Railways’, a copy of which is in the
Library of the House. Government have no reason to belicve that these
Rules are not being followed on the State-managed Railways, If, kow-
-ever, the Honourable Member will specify an instance in which these
Bules have not been acted up to on any State-managed Railway, I shall
-enquire into the matter.

(b) Government have no information. This is a matter of detailed
-administration within the competence of the Agents of State-managed
Railways. -

ALTERNATIVE EMPLOYMENT FOR STAFF DECLARED MEgDpICALLY UNFIT FOR
EMPLOYMENT ON RAILWAYS.

122. Mr. Muhammad Aghar Ali: Will the Honourable Member for
Railways please refer to the answers and information given to starred
<questions No. 188, No. 841, No. 442 and No. 1096, asked in this House
-on 21st February, 1984, 20th February, 1085, 17th September, 1935 and
10th March, 1986, respectively, and state:

(a) what is the alternative employment for the staff declared medi-
cally unfit for employment in A and B categories;

(b) what are the suitable employments for the staff failed in the
eye-sight test in A and B categories; and

(c) whether the pay of the staff who failed in the eye-sight test in
A and B categories and were provided employment in cate-
gory C, where scales of pay are identical to A and B cate-

gories, iq reduceable; if so, why?

The Honourable 8ir Thomas Stewart: (a) and (b). Government have
mot specified alternative forms of employment in such cases. Railway
Administrations have full powers to decide for which post an ecraployee

who has failed in eye-sight test is suitable.

(¢) In such cases, the pay of an employee would be governed by Rule
15 of the Fundamental Rules.

ALTERATION 1IN THE DATE oF BIRTH oF RamLway EMPLOYEES.

~ 128. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to the answers given to starred questions No. 1695 and
No. 1247, and to unstarred questions No. 608 and No. 19, asked in this
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House on the 17th April, 1980, and 15th October, 1936, and 17th April,
1086, and 81st August, 1936, respectively and state:

(a) whether, under paragraph 228-A of State Railway Open Line
Code, Volume II, the power to alter the recorded date of
birth is vested in the Railway Board;

(b) whether the Railway Board in their letter No. E-84-L.G.-89,
dated the 81st January, 1985, asked the Agents to entertaim

applications for alteration of recorded date of birth and laid
down the policy; and .

(o) what proof of satisfaction is required by the East Indian Railway
to alter the recorded date of birth? .

The Honourable Sir Thomas Stewart: (a) Yes. I may, however, men-
tion that the power in the case of nun-guzetted staff to alter dates ¢f birth,

after entering Government service, has been delegated to the Agents of
State-managed Railways.

(b) Presumably the Honourable Member is referring to the Railway
Board's letter dated the 8rd January, 19385, if so, the reply is in the
affirmative.

(c¢) The evidence produced should be such as to furnish an uncontro-

vertible proof that the date of birth of an employee is not as recorded
in the service register.

CoMMUNAL COMPOSITION OF THE STAFF IN THE RAILWAY BOARD.

124. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please state:

(a) the number of both gazetted and non-gazetted staff, ommunity-
wise, and the Railway to which they belong, employed in
the Railway Department (Railway Board), on the 1st March,
1987, and on the 1st March, 1938, respectively;

(b) the percentage of each community and of each Railway, to

which they belong, against the total strength of gazetted
and non-gazetted staff of the Department, respectively; and

(c) the reason for preponderance in gazetted and non-gazetted staff
of the Department, respectively, by any community and by
any Railway respectively?

The Homourable Sir Thomas Stewart: (a) and (b). Two statements
(A and B) giving the required information are placed below.

(c) The gazetted posts in the Railway Board's office are filled by selec-
tion of suitable officers already in the service and not on communal .con-
siderations

The vacancies in the non-gazetted establishment are filled either by
direct recruitment to which orders regayding eommunal rgpresentatjon
ply or by transfer of suitable men from railway administrations or ot

offices without communal considerations. .



A.

Statement showing the number and percentage of Gazetted Staff by Communities and by Railways, employe 1 in Railway Depariment (Raslway Board)
on Ist March, 1937 and 1st March, 1938.

Community. Railway.
d
Euro- Hindus. Muslim. Anglo- Indian N. w, G.I. P. E. B. E. I Other
—_— peans. Indian. | Christian. Sources.
No.| % |[No.| 9 |No.| 9% |[No.| 9% |No.| % [No.| 9% |No.] % |[No.| 9% |No.| % [No.} 9
1st March, 1937. 8 32| 8 32 4 16 | 4 16| 1 4| 7 28| 3 12 2 8| 1 4112 48
1rt March, 1938. | 9 36| 6 24| 6 20 | 4 16| 1 4| 8 32| 3 121 1 4] 1 4112 48

‘sugMeNY akv sNotisand dmwavisna
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FEE POR MEDICAL ATTENDANCE ON CERTAIN STAFF ON THE NORTH WESTERN
RaiLway.

125. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to the answer given to starred question No. 7, asked in
this House on the 31st January, 1938, and state whether it is a fact that
the Divisional Superintendent, North Western Railway, Lahore, by an
order No. 494-E/O/P.-5, dated the 19th January, 1938, laid down a fee
for medical attendance on staff, drawing over Rs. 75? If 8o, how far is it

justified ?

The Honourable Sir Thomas Stewart: Government are informed that
the circular letter referred to by the Honourable Member intended to lay
down a scale of fees payable by the staff for medical attendance on their
family members at their residences. By a mistake it included medical
sttendance on the staff themselves. The mistake on being brought to
n];)tice was corrected and the circular letter now applies only to families of
the staff.

Levy or LiceNor FEE oN INDIAN REFRESEMENT RooMs ON THE NORTH
WESTERN RAILWAY.

126. Mr. Muhammad Aghar Ali: Will the Honourable Member for
Railways please enquire and state:

(a) whether it is a fact that in July, 1937, the Agent, North
Western Railway, decided to levy licence fee on Indisn re-
freshment rooms;

(b) whether it is a fact that refreshment rooms contracted by Euro-
peans and Indian khansamas are exempted from the said levy
of licence fees;

(c) the reasons for this exemption from the levy of licence fee;

(d) whether the levy of licence fee on Indian refreshment rooms had
the approval of the Central Advisory Committee for Rail-
ways; if 8o, when;

(e) whether there is any individual person or persons who hold con-
tracts for more than one Indian refreshment rooms; if so,
whether licence fee is levied according to the individual
room or according to the person;

(f) what are the justifications for the levy of licence fee on Indian
refreshment rooms only; and

(g) whether Government are prepared to consider the desirability
to cancel the levy of the licence fee; if not, why not?

The Honourable Sir Thomas Stewart: (a) The North Western Railway
Administration had under consideration certain proposals for the levy of
licence fees, based on what was considered, after investigation, to be a
reasonable charge to make for the grant of licences for vending contracts
at stations on that system. Under instructions from the Railway Board,
however, these proposals have been kept in abeyance, pending a decisicn
by t‘(l}‘:‘:'emment on the policy to be generally followed in respect to these
contracts.

(b), (c) and (e) to (g). Do not arise, in view of my reply to part (a).
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(d) I would refer the Honourable Member to the reply I gave to part
(b) of Maulvi 8yed Murtaza Sahib Bahadur's unstarred question No. 112
on the 23rd March, 1938.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 9 askdd by Mr. Sham
Lal on the 31st January, 1938.

ABSENCE OF X GATE AT THE RArLway Crossing SovTE oF SATROD VILLAGE
1Ny Hissar DisTRICT.

(a) There are both gates and a gateman at level crossing No. 88, situated to the
south of Gang Quarters No. 28. o

(b) Does not arise.

(c) No application for a gate at this level crossing has been received.
(d) Does not arise.

Information promised in reply to atarred question No. 34 asked by Mr. Abdul
Qaiyum on the 31st January, 1938.

EXPENDITURE ON CERTAIN UTILITY SERVICES IN THE AGENCY TRACTS OF THE
NorRTH-WEsT FnroNTIER PROVINCE.

{(a) The figures are given below :

" Item. Amgunt spent.
1. Education . . . . . . . . . 281,472 -
2. Medical Relief . . . . . . . . 3,01,188
8. Irrigation . . . . . . . . . 72,255
4. Sanitation . . . . . . . . . 59,001

\
In addition Rs. 20,000 per annum is spent on scholarships to boys from the
Agencies.

(b) Rs. 14,50,760.

Information promised in reply to starred question No. 604 asked by Mr. K.
Santhanam on the 25th February, 1938.
AssioNMENT oF SiTEs v NEw DErmr By PusLic AUCTION,

(s) and (b). Yes. Bites are allotted without auction in the following circumstances
(i) on concessiop terms, for charitable of public purposes and to Princes and Hoises in
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the appropriate reserved areas; and (ii) at assumed market rates if auction would be
unsuitable or inconvenient. The grant to individuals was once part™of a policy which
was first adopted by Government 16 years ago and which has now been given up as the
purpose for which it was adopted has been fulfilled. One application, which in point
of time was anterior to the revised policy, is under consideration.

Information promised in reply to supplementaries to starred question
No. 557 asked by Mr. T, 8. Avinashilingam Chetliar on the 2nd March,
1938.

CONTRACT WITH THE PENINSULAR AND STEAM NAVIGATION COMPANY.

The information promised to be placed on the table of the House having already
gpeared in these Debatest, copies thereof have now been placed in the Library of the
ouse.

Information promised in reply to starred question No. 688 asked by Mr.
Lalchand Navahai on the 7th March, 1938.

CoNNEcTION oF KAROL BagH wiTHR NEw DELHI BY THE SHORTEST AND DIRECT
RouTk.

The possibility of connecting the Western Extension aresa (Karol Bagh) with New
Delhi by a road has not yet been considered. The Delhi 1n‘|ipmvam9nt Trust will now,
it is understood, examine the proposal, but it cannot be said whether its adoption will
be financially possible.

Information promised in reply to part (b) of starred question No. 875 asked
by Sardar Mangal Singh on the 21st March, 1938.

AcrioN oN RESOLUTIONS PASSED BY THE CENTRAL LEGISLATIVE ASBEMBLY.

The Honourable Mémber is referred to the statement laid on the table by me on the
J0th March, 1835, promised in reply to starred question No. 656, asked by Mr. Mohan
Lal Saksena on the 5th March. 1835, to the statement laid on the table by the Honour-
able Bir Frank Noyce on the 20th March, 1937, promised in reply to starred question
No. 548, asked by Mr. Mohan Lal Saksena on the 8th March, 1937, and to the statement
laid on the table by me on the 16th téember, 1937, promised in reply to unstarred
question No. 25, asked by Mr. Mohan Lal Baksena on the 86th August, 1957, which
give the required information up to the Delhi Bession, 1837.

The information in respect of the Rasclutions passed by the Legislative Assembly
during the Simla Session, 1837, and the action taken on each of them is given in the
following statement :—

+8ee pages 117-120 of these Debates. dated the 28th January, 1829.
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ELECTION OF MEMBERS TO THE STANDING FINANCE COM-
MITTEE FOR RAILWAYS.

Mr. President (The Honoursble'Sir Abdur Rahim): I have to informp
the Assembly that the following Members have been elected to the Stand-
ing Finance Committee for Railways, namely:

1. Liéut.-Colonel M. A. Rahman;

2. Mr.“H. M. Abdullah;

8. Mr. F. E. James;

4. Maulvi Syed Murtaza Sahib Bahadur;

5. Sardar Sant Singh;

6. Mr. Satya Narayan Sinha;

7. 8ir Abdul Halim Ghuznavi;

8. Mr. K. Santhanam;

9. I‘fawab 8ahibzada Sir Sayad Muhammad Mehr Shah;
10. Haji Chaudhury Muhammad Ismail Khan; and

11. Pandit Nilakantha Das.

STATEMENT LAID ON THE TABLE.

CasEs IN WHICH THE Lowest TENDERS HAVE NOT BEEN ACCEPTED BY THE
HieE COMMISSIONER FOR INDIA. *

Mr H. Dow (Commerce Secretary): Sir, I lay on the table a state-
ment, furnished by the High Commissioner for India, showing all cases
in which the lowest tenders have not been accepted by him in purchasing
stores for the Government of India, during the half year ended the 81st.
December, 1937.

( 2273 )

e e —e e e e ke
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Hige CoMMIssioN

INDIA STORB

Avstatr or oms in which tenders for stores demanded by th® Oexitral
of the goods demanded, were acospted on the grournds of superidr
inspeotion, quioker

HALF YEAR ENDING

Amount

Stores ordered. Contract number. Name of ocontractor. of
' Contract.

.
PART A.—Cases in which lower foreign tenders, including British lenders for
ten-

Nil.
Parr B.—Cases in which thé disorimination

Wire, barbed. C
fa £ s d
2082} Cwta. W. 901/1881/7-7-37. | Rishard Johmon 2,745 10 4
& Nephew Ld. :
2082} Cwta. W. 902/1881/7-7-37. Wn‘lih.m Bain & Co. | 2759 6 3
Ld.
i
! 5,504 16 7
| (British).

Cylinders, nitrous oxide, | W. 1636/3041/17-9-37 | The British Oxygen | 112 10 0
I Co. Ld. ! (British).

Tips, boot, té6, of sizes, | W. 1261/2385/12.8.37. | Blakey's Boot Pro- | 330 12 4
pairs.

188,520 . tectors Ltd. i
i
W. 1306/2385/17-8-37. | Fred, Hawkes (N. V. | 153 16 11
Engineers) Ltd. |
g




@R FOR INDIA.

DEPARTMENT.
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Government, other than the lowest complying with the technical desoription
quality, superior trustworthiness of the firm tendering, greater facility of

delivery, eto.

81st DECEMBER, 1937.

Lowest tender |
not
accepted.

l

Reason for acceptance.

foresgn made goods, have been set aside wholly or partially in favour of British
ders.

Nil.

48 between British firms only.

5491 0 8
(British).

111 7 6
(British).

446 6 5
(British),

|

|
|
|
|

The barbed wire was most urgently required and in order to ite
t.hed supply the contract was divided between the two ) owest
tenderers.

A letter had been received from the indenting officer requesting that
immediate steps should be taken to expggbe the despatch of the
cylinders at the earliest possible opportunity. As the two lowest
tenderers each required from 12 to 15 weeks for delivery, the
order was placed with the next tenderer who offered delivery
in 4 weeks.

These items formed part of a large indent for which imme-
diate supply was requested. 'Lhe order was divided between the
two lowest tenderers and much earlier delivery thus secured.
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PART B.—Cases +n which the diserimination

‘i Amount
Stores ordered., | Contract number, Name of contractor. of
| contract.
|
wre i | - I .
£ o d
Cylinders, nitrous ondo. W 2056/4479/22-10- | The British Oxygen 168 16 ©
empty, No. 150. 8. { , Ltd. (British).
) t
| |
Cylinders, carbon ' W. 2198/8632/3-11-37 i The British Oxygen 2258 0 0
oxide, empty, No. 100 { Co., Ltd. (British).

|
i

Bhirting, cotton, white, W. 2587/2683/10-12- | Joshua Hoyle and ' 139 13 O
5,000 yards. 317. i Bons, Ltd. (British).

|

PART C.—Cases in which the discrimination is
Nil.

PaBT D.--Cases sn which lower British tenders have
Nil.
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s vetween British firms only—oontd.

Lowest tender
not Reason for acceptance.
accepted.
£ s d .
167 1 3 | The indent asked for immediate supply and stated that the
(British). requirements were specially urgent. The two lowest ten-
derers each required 12/16 weeks for delivery. The order was
placed with the next lowest tenderer~ who offered delivery
in 2/3 weeks
223 15 0 | The cylinders were urgently required. The two lowest ten-
(British). derers each required 12/16 weeks for delivery. The order
was placed with the next lowest tenderer who offered delivery
in 4/5 weeks.
138 0 5 4 The lowest tenderer required three months for the delivery of the
(British). first 2,500 yards and a further month for the completion of the
contract. As the indent asked for early supply the order was
placed with the next lowest tenderer who offered delivery of
2,200 yards immediately and completion in 7/8 weeks.
between foresgn firms only.

Nil,

been ‘et aside n favour of foretgn tenders.

Nil.

o2



ELECTION OF A MEMBER TO THE GOVERNING BODY OF THE
INDIAN RESEARCH FUND ASSOCIATION.

Sir Girja Shankar Bajpai (Secretary, Department of Education, Health
ond Lands): Sir, I beg to move:
“That the Members of this Assembly do proceed to elect, in such manner as may be

approved by the Honourable the President, one person from among their numbers to
sit on the Qoverning Body of the Indian Research Fund Association vice Mr. George

Joseph, deceased.”’

Mr. President (The Honourable 8ir Abdur Rahin;),: The question is:

““That the Members of this Assembly do proceed to elect, in sach manner as may be
approved by the Honourable the President, one person from among their numbers to
sit on the Governing Body of the Indian Research Fund Association vice Mr. ‘leorge

Joscph, deceased.’’
The motion was adopted

Mr. Preaident (The Honourable Sir Abdur Rahim): I have to inform
Honourable Members that for the purpose of election of a member to the
Governing Body of the Indian Research Fund Association the Notice
Office will be open to receive nominations up to 12 Noon, on Wednesday,
the 80th March, -and that the election, if necessary, will be held on
Friday, the 1st April, 1938, in the Assistant Secretary’s Room, Council
House, New Delhi, between the hours of 10-30 a.M. and 1 p.M. The
election will he conducted in accordance with the principle of proportional
representation by means of the single transferable wvote. :

THE PREVENTION OF CRUELTY TO ANIMALS (AMENDMENT)

BILL. |

.The Honourable Sir Henry Oraik (Home Member): Sir, I move for leave
to mtrodllxce a Bill to amend the law relating to the prevention of cruelby
to animals. )

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to amend the law relating to the prevention
of cruelty to animals.”

The motion was adopted.

The Honourable Sir Henry Oraik: Sir, I introduce the Bill.

DEMANDS FOR SUPPLEMENTARY GRANTS.

LicETHOUSES AND LI1GnTsmirs.

The Honourable Sir James Grigg (Finance Member): Sir, I move:

‘‘That a supplementary sum not exceeding Rs. 60 000, be te
gleneral in Cg}mcil to (;lle ray the charges which will cou_:e, in cg:':le gf tga;?:enc:o;::‘:r
Li;ht};?i;l ’e.:’l’ ing on the 3lst day of March, 1838, in respect of ‘Lighthouses an
( 2278 )
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 60000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during

the year ending on the 3lst day of March, 1938, in respect of ‘Lighthouses and

Lightships’." .
The motion was adopted.
CURRENCY.

The Honourable 8ir James Grigg: Sir, I move:

“That & supplementary sum not exceeding Rs. 65.000, be granted to the Governor
Qeneral in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1938, in respect of ‘Currency’.”

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved:
“That a supplementary sum not exceeding Rs. 65000, be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1938, in respect of ‘Currency’.”

Mr, N. M. Joshi (Nominated Non-Official): 8ir, I rise to oppose this
motion. 1 shall very briefly state my reasons for taking thic drastic
step. I am thoroughly dissatisfied with the replies which the Honourable
the Finance Member has given to some of the questions asked in this
House regarding the administration of the Security Printing Press in
Nasik. In the first place, the wages paid to the employees, the work-
men specially of this Security Printing Press have been extremely low.
The Honourable Member did not say that he would make enquiries into
the question of wages. Secondly, the housing provided to the ernplovees
is alro thoroughly unsatisfactory, There are no sinks in their houses to
drop waste water and no lights in the lavatories which are common. There
is alsc the question of diserimination between Indian officers and the Furo-
pean officers of this Security Printing Press. There are houses set spuart
for European officers and a very lower type of houses provided for Indian

officers,

Mr. President (The Honourable Sir Abdur Rahim): Surelv the Hon-
ourable Member cannot go into general grievances now.

Mr. N. M. Joshi: T am not going into details.
Mr. President (The Honourable Sir Abdur Rahim): That is not before

U8 now.

Mr. N. M_ Joshi: The difficulty is that we cannot give them any
money for the Becurity Printing Press. i

Mr. President (The Honourable Sir Abdur Rahim): Then don't do it.
That is at}other matter, but this is not the occasion for the ventilation of
general grievances.

Mr, N. M. Joshi: There is another matter of great public interest con-
nected with this and it is this. This Printing Press has been ordering
paper from a firm in Europe through the Master Printer of this Press
Qna of the officers who has been ordering the paper has now become a
director of the company which supplied ﬁgis paper. I want the Gevern-
ment of India to give attention to this question which is of great public
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interest. It is a wrong thing for a public officer to order paper from a

company and after a few years, having given sufficient custom to that
firm, . .

Mr. President (The Honourable Sir Abdur Rahim): Has that «ny bear-
ing on this Demand? If that appointment has led to any excessive
Demand that is another matter.

Mr. N. M. Joshi: There is an increased Demand:for currency. That
means increased use of paper. We cannot give them money for increased
paper because that increased paper . .

The Honourable Sir James Grigg: I have no doubt whatever that the
points which have been raised are outside the scope of the Grant, but as
this question of directorship has been raised, I think it is important that
the actual position should be left in no doubt. I would ask you to regard

the rules with a certain amount of leniency and allow this point to be
made.

Mr N. M. Joshi: I do not want to spesk long as the Honoursble
Member is going to make a statement. The point is that this practice
which is followed bv the Government of India is against the proper con-
duct of Government servants. I would like the Honourable Member to

Pay special attention to this as we are all anxious for the purity f public
service in this country.

The Homourable 8ir James Grigg: Which point am I to reply to?
Mr. President (The Honourable Sir Abdur Rahim): I don’t know.

The Honourable 8ir James @Grigg: On this question of ez-Government
servants taking up directorships after their retirement with companies with
which they have been in bhusiness relations or with which their departments
have been in business relations, T have alreadv made in this House « state-
ment. T said that it was a question which the Government of India might
very well re-examine; but I did give a preliminary warning to the House,
that the difficulty of dealing with questions of this sort has always been
the absence of effective sanctions and that difficulty has been felt even in
Great Britain where there is a much greater control over the award of
pensions than there is in this country. In Great Britain, where I believe
they have had occasion recently to re-examine and re-state their policy in
this matter, my recollection is that His Majesty’s Government found it
necessary to rely in the main on the individual sense of what is right and
wrong rather than impose any rules which they could not in the last resort
enforce. However, that does not take away from the fact that T have
already promised that- the Government of Tndia should re-cxamine this
question in all its besrings. The matter is important and that, Sir, is why
I asked for your indulgence. The idea should not get about that the Gov-
ernment of India is indifferent to this important question. I do not know
whether T am to mention the question of wages, because I do not feel so
strongly about the necessity of stretching the rules there, for I unde}'stapd
that the wages paid at Nasik are not out of keeping with those ordinarily
paid for similar work elsewhere.
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Mr. Bhulabhai J. Desal (Bombay Northern Division: Non-Muhammadan
Rural); Mr. President, in view of the statement made by the Honourable
the Finance Member 1 think it is necessary to clear the position a little
more, The position, I understand, is that Government in matters like this
do not approve of persons in service retiring and thereafter engaging directly
or indirectly in a business with which they or their department was connect-
ed by way of supplies. It is stated that_there is no sanction behind it and
therefore it must be left to their sense of honour. With great deference . . .

The Honourable Sir James Grigg: Muy T iuterrupt? That was the posi-
tion which to the best of my recollection His Majesty's Government had
taken up. As far as the Government are concerned, I merely used that
as a warning. As far as the statement of policy on behalf of the Govern
ment of India is concerned, it simply means & promise to re-examine the
case in all its bearings, with go more than that preliminary warning— no
predilections and no pre-judgments.

Mr. Bhulabhai J. Desai: That is, their mind is blank, with no predilec-
tion and no pre-judgments. The position actually comes to this, that so far
as the information placed before this House is concerned, there is a state-
ment of His Majesty's Government to the ‘effect that the matter is largely
to be left to the sense of Honour of that particular official or servant. I
think it is high time that in the case of covenanted servants—that is, those
who are under a contract; for, that is the only literary meaning of the
word—and even in the case of those who do not belong to what are properly
called covenanted services, there is always & condition made in the terms
of the contract like this; it is done in many instances where people are,
for example, employed in trades where there are secrets, namely, that if
4 member of the civil service or a military service engages in any employ-
ment or profession, after his retirement which the Government <f India d~
not approve of, they will forfeit their pension, so that there ean be no ques-
tion of there being an absence of any sanction in the hands of the emplover,
and so that any knowledge or secret or any other information acquired by
them during the course of their service may not be at the disposal of other
persons after their retirement. Atter all the salaries are high and the pen-
sions are liberal and there is no reason why a clause to that effect should
not be inserted in the contract, so that, while it is said that there are no
pre-judgments and no predilections, we wish to point out a very straight-
forward and a very honest course, so that there may be no circumvention
in matters of this kind in future.

The Honourable Sir James Grigg: May I with your permission make it
quite clear that when I said that there were no predilections and no pre-
judgments before, I merely intended to convey that nothing would be
excluded from the scope of our re-examination and certainly the suggestion
that the Leader of the Opposition has made comes within that promise
of' non-exclusion. Here again, he knows as a distinguished lawyer that this
will mean an slteration in the terms of service and can only apply to future
entrants and that is also another of the difficultiés which I am sure he
Tecognises.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): 8ir, I wish to say s word about this matter. .I do not ses how there
I8 no samction, because, though the Government of India may have no hold
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on retired Government servants, there is nothing to prevent the.(Govern-
ment of India from saying that they would refuse to have any dealings with:
firms which employ Government servants, after retirement, who have been
dealing with them while in service. Therefore, in all such cases sanction
is always available. The Government of India may make a rule that no
firm shall employ anyone who hes had any dealings with it in an official
capsacity as an officer of the Government. I think this question of sanc-
tion has been made unnecessarily obscure. The Government of India have
got sanction both directly, as our leader has pointed cut and also in the
other way I have suggested. With reference to this particular Demand,
I want to point out that the excess grant is due partly to increased electri-
city and water charges. T understand that this increase is due to the fact
that a big bungalow has been left vacant because it would not be given
to the Indian officials. I understand there are four bungalows which are
let only to British officials. Though there are Indian officials of equal
standing who are eligible, I understand they are not given these. Probably
because the bungalow has been kept vacant for a long time, we are asked
to pay by this Supplementary Demand extra charges for olectricity and
water. I am not able to say my information is absolutely correct. hut I
would like information from the Honourable the Finance Member whether
this Supplementary Grant is not partly due to the fact that the bungalow
has been wilfully kept vacant because they would not give it to an Indian.

The Honourable Sir James Grigg: No, Sir.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
Commerce): Sir, I welcome the statement of the Honourable the Finance
Member that the whole question of the activities of Government servants,
after they retire, in the direction of taking up employment in business firms
is under examination. I am very glad that no considerations will be exclud-
ed, as the Honoursble the Finance Member has said. With your permis-
sion I may make a Buggestion, vis,, that when a firm has any dealings
with the Government of India either directly or through their agents, it
should be obligatory on such firm to inform the Government of India that
one of their employees, managers, advisers or directors, has been in the
service of the Government of India or any of the Provincial Governments
previously. This obligation will in itself be & salutary check and will warn
officials concerned to be a little more careful to see that there is no undue
influence exercised by these persons as retired officials.

Maulvi Abdur Rasheed Ohaudhury (Assam: Muhammadan): Sir, I would
like to oppose this entire Demand and criticise the whole currency policy
of the Government of India. B8ir, it would have been more proper if a
cut motion would have been moved in the name of some Honourable Mem-
ber on this currency policy so that it might have been properly criticised,
but as it has not been so moved, I have no other alternative but to oppose
the entire Demand so that I may criticize the currency.policy of the Gov-
ernment of India.

The Honourable 8ir James Grigg: Will the Honourable Member kindly
specify once more what information has not been given?
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Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable
Member repeat what he said?

Maulvi Abdur Rasheed Chaudhury: I could not follow the point, Sir.
An Honourable Member: What is the grievance?

Maulvi Abdur Rasheed Ohaudhury: I want to oppose the entire Demand
go that I may criticize the entire currency policy of the Government.

Mr. President (The Honourable 8ir Abdur Rahim): That is not open to
discussion; no question of policy can be discussed now.

Maulvi Abdur Rasheed Chaudhury: I would like to speak on the ls. 4d.
and 1s. 6d. ratios.

Mr. President (The Honourable Sir Abdur Rahim): If that is all that
the Honourable Member intends to do, it is just as well that he should
resume his seat.

Maulvi Abdur Rasheed Chaudhury: I want to speak generally, Sir . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot do that. The question is:
“That a supplementary sum not exceeding Rs. 65,000, be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1838, in respect of ‘Currency’.”

The motion was adopted.

Minr.

The Honourable Sir James Grigg: Sir, I move:

“That a supplementary sum not exceeding Rs. 3,00,000, be granted to the Governor
General in Council to deffay the charges which will come in course of payment during
the year ending on the 3lst day of March, 1938, in respect of ‘Mint'.” .

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 3,00,000, be granted to the Governor
General in Council to defray the charges which .will come in course of payment during
the.year ending on the 3lst day of March, 1938, in respect of ‘Mint'.’”’

_ Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Bir, in spite of this additional expenditure we find in actual practice that.
more and more of these spurious coins are coming into circulation. We
have protested . . . . .

. The Honourable Sir James Grigg: This is not for the production of spur-
lous coins but for non-spurious coins.

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour-
able Member knows quite well that that sort of question is not within the
scope of this Demand.
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Prof. N. G. Ranga: I want to know what the Honourable Member pro-
poses to do in order to see that no additional expenditure is incurred while
these spurious coins are in circulation until they are withdrawn from cir-
culation and then by putting into circulation good and passable coins .

Mr. President (The Honourable Sir Abdur Rahim): The Demand is for
genuine coin.

Prof. N. G. ngl.. Does it.-not mean that I can ask them to with- -
draw the spurious coins . . . . X

Mr. President (The Honourable Sir Abdur Rahim): That has nothing
to do with this Demand.

Mr. Brojendra Narayan Chaudhury (Surma Vallev ocum Shilling: Non-
Muhammadan): Sir, we demand better and more exhaustive information
than that given in the single sentence, ‘‘The additional expenditure is due
to an increased demand for coin’’., which is not at all illuminating. 8ir,
I have scrutinised the figures. Whereas under B-4—Operative Establish-
ment, the original estimate for operative establishment was Rs. 3,15,000,
the additional cost is only Rs. 6,300, but in item B-7T—Allowances and
Honoraria, whereas the original estimate is Rs. 61,500, the additional
expenditure is as high as Rs. 69,000. Ordinarily, the expenditure on these
items is expected to be proportionate to the original demands, buf here
I find that they are out of all proportion to the original demands. What
T want to know is how the exact amount of this additional expenditure
is necessary. T want a short note on how this additional expenditure is
incurred how the figures are worked out.

Mr. M. 8. Aney (Berar: Non-Muhammadan): 8ir, it seems to me that
this Demand is for the sake of providing for some more establishment in
the Mint Department, because the additional expenditure is due to an
‘increased demand for coin. I want to know from the Honourable Member
what are the reasons for this increased demand for coin, what kind of
coin constitutes an urgent demand, and what are the reasons for that.
Some explanation of that kind should be given so that we shali:be in a
position to understand whether this additional expenditure should be
sanctioned or not; why this larger demand for coin is there; what is the
reason for that, and what kind of coin is in more demand now.

The Honourable 8ir James @Grigg: To the best of my belief, 8ir, it is
almost entirely on account of token coinage.—small coinage—caused by an
increase in the number of retail transactions: and 1 may s&y that this
‘Grant is more than covered by receipts on the other side. 8o it is a profit-
able transaction. I think if the Honourable Member will look at the ques-
tion he will see that it is operative establishment—which T take it means
almost all workmen.

‘Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“ “That a supplementary sum not exceeding Rs. 3,00,000. be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1938, in respect of ‘Mint'.’

The motion was adopted.



DEMANDS FOR SUPPLEMENTARY GRANTS. 2286

MISCELLANEOUS EXPENDITURE.

The Honourable Bir James Grigg: Sir, I move:

“That a supplementary sum not exceoding Rs. 80.000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
ﬁ:ﬁ year ending on the 3lst day of March, 1938, in respect of ‘Miscellaneous Expendi-

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That a supplementary sum not exceeding Rs. 80.000, be granted to the Governor
General in Council to defray the charges which will come in courre of payment during
the year ending on the 31lst day of March, 1838, in respect of ‘Miscellaneous Expendi-
tare’.’

Prof. N. G. Ranga: Sir, I coneider that this expenditure is a wasteful
one and for this reasgn. If they had spent all this money upon some phil-
anthropic purpose or even on rural development, according to my Honour-
able friend. the Finance Member, then there would have been some justi-
fication because we would have had the satisfaction that Government had
taken advantage of the Coronation of His Majesty in order to confer some
particular benefit upon the poor people of this country. But T find that
they simply burnt this money away in a few hours on a fine night here
in this place where only ghosts and jackals keep watch and very few
human beings have a chance of enjoving a peaceful night at least. Sir. we
find that our various Prodincial Governments are finding it hard to devote
even a few thousands of rupeeg for the sinkine of wells, eanstruction of a
small hospital or establishing a small primarv school or providing some
other local benefit te the leeal public. and the Honournble the Finance
Member has grown eloquent in his plea that everv thing should be done to
help the finunces of the Provincinl Gavernments. That is why he caid that
he could certainly claim eredit for having implemented the recommenda-
tions of the Niemever Awnrd and thus provided funds for the provinces.
T do not know why he did not try to devote all this money for distribution
amongst the provinces which are dving for funds. Tt is a well-known fact
that Her Excellency Ladv Linlithgow 18 very anxious to develop a regular
campaign for fighting tuberculosis in this country. She wants money
an.d T want to know why the Honourable the Finance Member did not
think of some such scheme? Certainly, this huge sum of Rs. 90,000 would
ha've been very welcome to that Fund. T do not know why he did not
think of devoting it to that Fund. One could think of many other objects
on which this money could have been spent. T know that a part of the
King's Juhilee Fund was spent on a hospital not far from Delhi and T
Iearn' that that hosnital is doing good work and is giving satisfaction to the
public. Some such institution could have been established with this money.
Why is it that they thouaht of spending all this money on lichts alone?
E\fen if they had thought of lighting arrangements, why did they not
think Qf illuminating buildings in the 0Old Delhi? Tnstead of doing that,
they simply took this unholy satisfaction of lighting all these buildings
in this place of jackals. This is reallv 'a sad commentarv upon the poor
Imagination of this Government. T think the House should really be un-
animous in throwing out this Demand not only to show its disregard so
{mlch.but to display its censure upon the wasteful and careless manner
}l’;ewhrcél this Government wastes public money. Sir, T oppose  this

mand. :

. Mr. Abdul Qaiyum (North-West Frontier Province: General): Sir, 1
rse to oppose this Demand. I am rather surprised at the very mild
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language used by my Honourable friend, Prof. Ranga, while he was
speaking on this Demand. I think this Demand betrays yet another act
of criminal waste of money belonging to the poor Indian tax-payers, and
it shows that the Government in this country is absolutely callous to the
interests of the people. After all, does the Government think that in the
year of Grace 1938 they can strike and dazele the imagination of the
Indian people, and kindle in them a love for the British Raj by wasting
their money on such foolish things as the lighting of these big buildings
in New Delhi. It is very interesting to note that it*was in May, 1987,
when the Government of India had moved up to the Dlympic heights of
Simla, that this scandalous waste of money was indulged in, and probably
the sight-seers were no other than jackals. The Government must realise
that the time is long past when they could awaken any kind of emotion
in the mind of any respectable Indian, who has got any love for his
country, in favour of British Royalty, by resorting to such methods.

Mr. Pregident (The Honourable 8ir Abdur Rahim): The Honourable
Member must confine his remarks to the Demand before the House.

Mr. Abdul Qaiyum: Sir, it is an attempt on the part of the irresponsible
beaurocratic Government to devise ways and means for supporting the
Imperialism of Great Britain which is now tottering in this country. Is
the Honourable the Finance Member unaware of the fact that an appaling
poverty prevails in the villages which are only a few miles away from
these big palaces which they have reared up in this city? Is he unaware
of the appalling rate of infant mortality, and of the starvation of the
millions round about this city? If you want.to see a real commentary
on the British Raj, you go just a few miles from this city and you will
find that, after 150 years of British rule, many people do not get decent
medical aid, and do not get enough for their daily meals. Sir, this
Demand must be thrown out and the Government must be told that
Indians are not going to be made fools of any more by allowing their own
money to be spent on foolish illuminations. I think it is a criminal act
and if and when Swaraj is set up in this country, I think Herr Hitler’s
methods should be followed whereby Schuschnigg will shortly be made
to stand his trial as a criminal. Similarly, the Honourable the Finance
Member and the Government of which he forms part will have to answer
to this country. Sir, I oppose this Demand.

The Honourable Sir Hénry Oraik (Home Member): Sir, I am deeply
touched by the spectacle of the Honourable Member who has just spoken
in the double role of Dr. Schuschnigg and the champion of the starving
poor. I do not know which role he fills best, but perhaps, on the whole,
the latter is the one for which he is best physically qualified. There
seems to be some misapprehension about this éxpenditure which relates
to the illuminations on the occasion of His Majesty’s Coronation, not in
New Delhi alone but in all public buildings of the Central Government in
all the important towns of India. It seems to me that considering the
interest that that historic ceremony aroused, the expenditure was on a
very moderate ,scale. To imply, as has been implied by Prof. Rangs,
that the whole amount was spent on the illumination of the buildings in
New Delhi for the benefit of the jackals, is grossly misleading. Only a
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small portion was spent on New Delhi and the public buildings in Old
Delhi were also equally illuminated.

There were illuminations in Simla, in Calcutta and all the important
towns of India where the Central Government has
12 Noox. buildings and to the best of my belief the ilumina-
tions gave great pleasure to hundreds and thousands of spectators. I
myself saw the crowds in Simla moving up and down the Mall continu-
ously admiring the illuminations and I am told very large crowds came to
New Delhi and that the enjoyment was not wholly confined to jackals.
I think it would be a very ungracious act on the part of this House to
refuse to pay this small sum becsuse certain Honourable Members think
it might have been better spent in giving free meals or providing free
medical attendance to the poor. That is the sort of argument that is
often used on these occasions, but it is really quite irrelevant because you
might just as well, argue that you should not indulge in any kind of ex-
penditure because it might better be devoted to feeding the poor.

Mr. Abdul Qalynm: We cannot hear a word of what the Honourable
the Home Member says. Sometime back the Honourable the Commu-
nications Member passed certain remarks against me which were not
heard at the time. If only I had heard those remarks, I would have

given a suitable reply. As it is we cannnot hear any of the speeches
made by the Government Members.

Mr. President (The Hoﬁourable 8ir Abdur Rahim): I cannot help the

Honourable Member. I cannot compel the Government Members to
speak loud.

Mr. Abdul Qaiyum: Then, I seriously suggest that loud speakers be
immediately installed in the House.

Mr. M. Ghiasuddin (Punjab: Landholders): Sir, it appears to me that
unnecessary heat has been introduced in this debate by my Honourable
friends, Prof. Ranga and Mr. Abdul Qaiyum. Sir, it has been the custom
in every country to celebrate days connected with their Royalty or Re-
public or whatever form of Governmment, they may have. Even in the
model Government, the paradise ,of my Honourable friend, P:of. Runga,
namely, the Soviet Russia, they celebrate the day of their Revolution of
what is called May day. I am sure public money is also wasted there,
if it can be called a waste. All nations celebrate a particular day. What
about France? The day of their glorious Revolution, namely, 14th May,
is celebrated with pomp and show. I am sure a good many people enjoyed
the illuminations. After all our lives in India are very dull and dreary
and by such illuminations and display, I am sure, some enjoyment is
derived by good many people and they also have a chance of showing their
loyalty to His Majesty the King Emperor. Sir, I support this Demand.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum not exceeding Rs. 90,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during

:he year ending on the 3lst day of March, 1938, in respect of ‘Miscellaneous Expendi-
ure’."’
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AYES--61.

Abdoola Haroon, Seth Haji Sir.
Abdul Hamid, Khan Bahadur Sir.
Abdullah, Mr. H. M.

Abdur Rasheed Chaudhury, Maulvi.

Ahmad Nawaz Khan, Major Nawab

Sir.
Ahmed, Mr. K.
Aikman Mr. A,
Ayyar, Mr. N. M.
Bajpai, Sir Girja Shankar.
Bewoor, Mr. G. V.
Bhagchand Soni, Rai Bahadur Beth.
Boyle, Mr. J. D.
Buss, Mr. L. C.
Chanda, Mr. A. K.
Clow, Mr. A. G.
Conran-Smith. Mr. E.
Craik, The Honourable Sir Henry.
Dalal, Dr. R. D.
Dalpat Singh, Sardar Bahadur Captain.
DeSouza, Dr. F. X,
Dow. Mr, H.
Essak Sait, Mr. H. A. Sathar H.
Fazl-i-Ilahi. Khan Sahib Shaikh.
Ghiasuddin, Mr. M.
Ghulam Bhik Nairang, Syed.
Ghuzoavi, Sir Abdul Halim.
Gidney, Lieut.-Col. Sir Henry.
Gilbert, Mr. L. B,

Griffiths, Mr. P. J.
Grigg, The Honourable Sir James.
Highet, Mr. J. C.

Ismail Khan, Haji- Chaudhury Muham-
mad.

James, Mr I‘ E.

Jehangir, Sir Cowasji.

Kamaluddin Ahmed, Shamsul-Ulema.

Kushalpal Smgh Rqs Bahadur.

Lloyd. Mr. A.

Mackeown, Mr. J A.

Matthews, Mr. V. Q.

Mehr Shah, Nawab Sahibzada Sir Sayad
Muhammad

Menon, Mr. P. A.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mody, Sir H. P.

Ogilvie, Mr. C. M. G.

Rajah, Raja Sir Vasudeva.

Row, Mr. K. Sanjiva.

Scott, Mr. J. Ramsay.

Sen, Rai Bahadur N. C.

Shnukat Ali, Maulana.

Sher Muhammad Khan, Cnpttin Sardar

Sir.
Sikandar Ali Choudhury, Manulvi.
Sircar, The Honourable Sir Nripendra.
Sivaraj, Rao Sahib N.
Smith, Lieut.-Col. H. C.
Spence, Mr. G. H.
Stewart, The Honourable Sir Thomas.
Sukthankar. Mr. Y. N
Sundaram, Mr. V. 8.
Walker, Mr. G. D.
Yamin Khan, Sir Muhammad.

NOES—40.

Abdul Qaiyum, Mr.

Abdul Wajid, Maulvi.

Aney, Mr. M. 8.

Ayyangar, Mr. M. Ananthasayanam.
Banerjea, Dr. P. N,

Chaliha, Mr. Kuladhar.
Chntt.opndhyayn, Mr. Amarendra Nath.
Chaudhury, Mr. Bro)endn Narayan.
Chunder, Mr N. C.

Das, Mr. B.

Das, Pandit Nilakantha.

Datta, Mr. Akhil Chandra.

Deaal, Mr. Bhulabhai &

Deshmukh, Mr. Govind V.
Gadgil, Mr. N. V.

Govind Das, Seth.

Gupta, Mr. K. 8.

Hans Raj. Raizada.

Jogendra Singh, Sirdar.

Kailash Behari Lal, Babu.

The motion was adopted.

Lahiri Chaudhury, Mr D. K.
Maitra, Pandit Lakshmi Kanta.
Mangal 8ingh, Sardar.

Misrs, Pan it Shambhu Dayal.
Paliwal. Pandit Sri Krishna Dutta.
Pande, Mr. Badri Dutt.

Raghubir Narayan Slngh Choudhri.
Ramayan Prasad,

Ranga, Prof, N. G.

Rao. Mr. Thirumala.

S8anthanam, Mr. K.

S8ham Lal, Mr.

Sheodass Daga, Seth.

Singh, Mr. Gauri Shankar.
Singh, Mr. Ram Narayan.

Sinha, Mr. Saty~. Narayan.

Som, Mr. Survya Kumar.

Sri Prakasa. Mr. '

Subedar, Mr, Manu.

Varma, Mr. B. B.
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EXPENDITURE ON RETRENCHED PERSONNEL OHARGED TO REVENUE.

The Honourable Sir James @rigg: Sir, I move:

“That a supplementary sum not exceeding Rs. 8,000, be granted to the Governor
Gencral in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March. 1838, in respect of ‘Expenditure on
Retrenched Personnel charged to Revenue’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 9,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March. 1838, in respect of ° xpenditure on
Retrenched Personnel charged to Revenue’.”

The motion was adopted.

ANDAMAN AND NicoBAR ISLANDS.
The Honourable 8ir James Grigg: Sir, I move:

“That & supplementary sum pot exceeding Rs. 60,000, be granted to the Governor
General in Courcil to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1038. in respect of the ‘Andaman and
Nicobar Islands’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not ex.eeding Rs. 60,000, be granted to the Governor
General in Council to defray the eharges which will come in course of payment during
the year ending on the 3lst day of March, 1938, in respect of the ‘Andaman and
Nicobar Islands’.”

Prof. N. G. Ranga: Sir, I find here an item (c) amounting to
Rs. 45,000 supposed to have been.spent on subsistence money. In ex-
plaining this it is stated that the talabdar convicts had to be recalled to
the Settlement from their work in the Forest Department and therefore
this money had to be spent upon their maintenance. I want to know
what the general practice is in allowing some of these convicts to go out
of the prisons and work in the island under the Forest Department. In
that connection I desire to know what are the various wages paid to them
and whether anything more is paid by the jail authorities to supplement
the wages paid by the Forest Department, and if so, what that supple-
mentary payment is. Then why is it that in this particular year after
having allowed these people to go out of these wretched jails and work
in the forests under the Forest Department, these people were recalled
to the jails again? Is it because they demanded more than what was
offered to them by the Forest Department by way of wages or is it because
they disobeyed the orders,—whether the usual orders or arbitrary orders,—
given by the Forest Department to these people, or is it because they
found it intolerable to accept the general conditions of work under which
they are made to work by the Forest Department and, therefore, they
had rebelled against the usual discipline of the Forest Department and for
that reason they were asked to go back to the Settlement and were fed
at the expense of the State instead of being made to work and earn their
own wages? If they had been allowed to work in the Forest Department
outside the jails they would have earned their own wages and Govern-
ment need not have incurred this expenditure. I do not khow wnv Gov-
ernment thought it fit first of all to take them out and then brought them
back. to the jails and spent Rs. 45,000 upon their maintenance instead of
making them earn their own wages.
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Mr. Srl Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Sir, public feeling in this country has long been against the
Andamans being retained as a convict settlement. I can understand the
anxiety of my Honourable friends opposite to retain it because I believe they
are making sure of a place for themselves in their paradise. But so far
as we are concerned, we have no desire to go to that paradise and we do
not want any of our friends or brothers to go there either. When public
feeling is so strong against that, I do not see the reason for .Government
trying to spend more and more money on it, particularly now when the
convict settlement is almost futile. \

In answer to some questions in this House the Honourable the Home
Member said that the provinces have now the charge of their prisoners;
but still this particular settlement is being retained. I do not understand
why the Government of India should be called upon to spend so much
money for prisoners when we do not want them to go there and when the
provinces are willing to take them.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is discussing the question of general policy. The general policy
cannot be discussed now.

Mr. Sri Prakasa: They are spending so much extra money; I would
like to oppose this Grant. I would like to know from you how I should
oppose ib.

Mr. President (The Honourable 8ir Abdur Rahim): That is not the
function of the Chair.

Mr. 8ri Prakasa: The only thing that T can say is that the policy is
wrong.

Mr. President (The Honourable Sir Abhdur Rahim): When the original
Demand was made, that was the proper time to criticise the policy if
the Honourable Member wanted to criticise it. Now the only way the
QGrant can be opposed is, if there is any new service or anything like that,
to discuss the question of policy so far as that new service is concerned,
or to oppose it on grounds of economy.

Mr. Sri Prakasa: The Demand was made last vear, and we opposed it
then. We find that, despite our opposition, they have not only used up
the Grant, but have spent more money than thev estimated at that time.
When they know that we do not want that settlement, they should have
reduced the expenditure, but instead they have increased it. Therefore,
their crime becomes more heinous. We feel that this is a sheer waste of
public money. The original Grant was wrong, and when they want more
money under the same head, they-are making matters worse, because of
the strong feeling we have on the subject and because also Government
have a method of getting out of this expenditure by sending the prisoners
to the various provinces to which they belong, we oppose this Supple-
mentary Grant as unnecessary and wasteful.
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The Honourable 8ir Henry Oraik: Honourable Mr. Sri Prakasa is under
@ miswpprehension.  So far as I recollect, it is not correct that the
House refused the grant.

Mr. Sri Prakasa: It was not voted down; but we opposed it.

The Honourable Sir Henry Oraik: The majority agreed to it, and it
was passed, so that knocks the bottom out of that argument. Then he
suggested that the convict settlement should be closed because Local
Governments are willing to take the convicts back. That is not the case.
They are not willing to take them back, and it is very natural, as they
would have to pay for them in that event, and in present conditions the
Government of India pays.

Mr. Sri Prakasa: Why should we pay for their prisoners?

The Honourable Sir Henry Orailk: Because they have refused to take
them back. At least two provinces where Congress Ministries are in
power have said, ‘‘No, we do not want to have these men sent back.”
The Honourable Member has no basis for either of his pleas. The
actual increase in expenditure during the current year was due to the
circumstances that are briefly explained in the footnote to the printed
statement. It was anticipated that a considerable number of volunteer
convicts could be transferred to work in an island at a considerable dis-
tance from Port Blair—it is quite a separate one, 20 or 80 miles away
by sea—where forest working is in progress, and actual arrangements
were made to send a considerable number of convicts to work in the
forests there. But an unexpected outbreak of malaria occurred in that
island where forest operations are in progress, and it was decided either
not to send these men, or. if ther had been sent, to bring them back to
Port Blair which is free from malaria.

Mr, Sri Prakasa: Malaria in paradise!

‘The Honourable Sir Henry Oraik: I have said that Port Blair is now
practically free from malaria. Malaria occurred in quite a separate island
which is 20 to 80 miles from Port Blair, and it was on account of the
outbreak of malaria that the convicts who had been detailed to go there
for forest work were brought back. The Honourable Member asks what
is the rate of wages. I camnot say off-hand, but my recollection is that
the lowest wage is about Rs. 13 a month for an unmarried convict, but
if he has his wife and children he gets a bigger allowance. Mr. Ranga
with his usual inaccuracy has suggested. . . .

Prof. N. G. Ranga: Question.

The Honourable Sir Henry Oraik: I have never found him being ac-
curate—he suggested that these conwicts were sent to work in the forests,
and that they revolted because of the low rate of pay.

Prof. N. G. Ranga: As s matter of personal explanation, I simply
asked for information whether it was so or not: I did not assert that 't
was 80. It is for the Honourable Member to give the information and
not to assume that I have made a statement and then to say that it is
all incorrect,

D
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The Honourable Sir Henry Oralk: The Honourable Member put his
question in what is generally known as the form of a leading question,
suggesting that the answer was what he stated.

Prof. N. G. Ranga: If you have any facts state them.

The Honourable Sir Henry Oraik: T have stated that the suggestion
made by the Honourable Member is entirely inaccurate. There was no
question of refusing to accept the rate of wages or anvthing of the sort.
They were brought back because it was not desirable to expose them to

the risk of malaria. (Interruption.)

Mr. President (The Honourable Sir Abdur Rshim): I must esk the
Honourable Member not to interrupt. It is impossible for anybody to

speak if he is interrupted like this.

The Honourable 8ir Henry Oralk: There were other slight excesses in
expenditure that could not-be anticipated due to the rise in the price of

foodstuffs, specislly the rise in the price of coal.
Mr. Sri Prakasa: Coal is wanted in hell and not in heaven.

The Honourable Sir Henry Oraik: Whether vou travel to hell or
heaven you want coal if you have to travel by steamer. The other cause

was, in December last there was a very severe cyclone whic}} did a _lot
of damage to crops for which the cultivators had to be given relief.
These are the only grounds why there has been this small increase which

we could not anticipate.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“ 1 tary sum not exceeding Rs. 60,000, be granted to the Governor
Gene'Ir,:l“in‘C?nI::I::i‘imt?defym;uthe cha:gea which will come in course of payment during
the year ending on the 3lst day of March, 1938, in respect of the ‘Andaman and

Nicobar Islands’.”
The motion was adopted.
INTEREST FREE ADVANCES.

The Honourable Bir James Grigg: Sir, I move:

“That a supplemen sum not exceeding Rs. 12,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March 1838, in respect of ‘Interest Free Advances'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

*That a supplementary sum not exceeding Rs. 12,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1838, in respect of ‘Intercst Free Advances’.”

Prof. N. @. Ranga: No explanation is given for the expendi
Rs. 8,50,000 against charges for deatructionmof coin. Tt is ri)n thg:rgo;f
nection that T wish to mention that if Government, had onlv taken care to
put into circulation coine which could not be counterfeited in this country,
this expenditure could have been saved. The fact that there are too manv
gpurious coins in this country was brought to their notice on two ocea-
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sions in this House. I do not know what steps Government took to see
to lessen this particular danger from counterfeit coins. If my memory
does not play me false I remember that the Honourable -Member pro-
mised to look into this matter and see what steps could be taken to
lessen this particular danger. I do not know what action it has so far
taken in that direction. :

Secondly, may I know whether it is permissible for the public to return
to the treasury several of these counterfeit coins which have failen nto
their hands and which they have accepted unwittingly but which later on
they found to be counterfeit: and”whether they can get, good coins in ex-
change. If not, I want to know what safeguard there is for the public
against being deceived by the people who are bringing into circulation
these various counterfeit. coins.

Thirdly, I wish to make a practical suggestion: that these nickel cuins
should be withdrawn from ecirculation because it is very largely in this
direction that these spurious or counterfeit coins arei coming into eircula-
tion. If you withdraw them, the question would then ‘arise what other
coin can be expected to take their place.. There used to be some time
ago silver coins—but the old two-anna silver coin was too small and it
would not be so very convenient. But we can very well do without it.
We can get on, I think, with four-anna silver coins and it would be
quite convenient. It is generally admitted that it is much more easy
to counterfeit nickel coin than to counterfeit silver coin. Therefore I
suggest that Government should withdraw all these nickel coins from
circulation and. . . ’

Mr. President (The Honourable Sir Abdur Rahim): That is a big ques-
tion of policy.

Prof. N. G. Ranga: Tf thev do that then they would be able to econo-
mise and this sum of Rs. 8 lakhs odd need not have been spent on ac-
count of so many spurious nickel coins. Therefore, I want the Govern-
ment to give a satisfactory answer.

Mr. Sri Prakasa: Sir, I should like my Honourable friend, the Fin-
ance Member, who is an expert in these matters to explain to me the
economics of this particular item, namely, charges for destruction of coin
Rs. 8,50,000. Are we to understand that the process of destroying costs
so much money? I have found that it is quite easy to destroy
# coin. It does not cost a rupee to fling a rupee into the fire. If this
amount is the value of nickel or paper spent in those coins, then I think
there must be some mistake somewhere. I fear that this figure is not
quite accurate, as the nickel and paper cannot possibly cost so much.
ither we should have a figure showing the exact cost of destroying coins,
or the exact cost of the paper and the nickel on which these coins wera
printed or stamped that have been destroyed, because I seem to have a
suspicion that we are going to pay Rs. 8,§0,000 in good silver for this
{oken amount in mere nickel. I must confess that I am fairly confused
and am not able to understand what this means. I shall, therefore, be
glad if my Honourable friend, the Finance Member, will please enlighter
me on the subject.

. The Honourable Sir James Grigg: Sir, the learned professor as usual
18 barking up the wrong tree. There is no question of spending Rs. 9}

D2
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[Sir James Grigg.]

lakhs in calling in spurious coins and destroying them. It is a question of
calling in worn and defaced nickel coins, melting them down and using the
nickel again for other coinage: and on the revenue side there will appear
the credit for the value of the metal obtained from these destroyed coins.
I hope that also answers the learned economic problem, whose purport I
was not able to grasp, which was put to me by my Honourable friend,
Mr. Sri Prakasa. As regards Prof. Ranga’s question as to whether when
members of the public present to treasuries and elsewhere what the Ame-
ricans are pleased to call boloney coins, they will be paid in full for them,
the answer is, certainly not. N,

Prof. N.. G. Ranga: What steps are being tdken to prevent this coun-
terfeiting of nickel coins?

The Honourable Sir James Grigg: That does not arise on this, but I
have given answers on that question, on an average, once a fortnight in
this Assembly.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 12,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment durin
the year ending on the 31st day of March 1938, in respect of ‘Interest Free Advances’.’

The motion was adopted.

THE SUGAR INDUSTRY PROTECTION (TEMPORARY EXTENSIONX)
BILL.

Mr. H., Dow (Commerce Secretary): Sir, I move:

“That the Bill to provide for the temporary continuance of the existing prgtection
conferred on the sugar industry in British India be taken into consideration.

T do not expect the House to receive with any great enthusiasm this
Bill, the nature of which the shrewder Memberg of the House must have
already been able to forecast from the various answers which I have
given to questions during this Session. The facts are as follows: Gov-
ernment appointed a Tariff Board in April last, to examine the state of
the sugar industry in the expectation that their report would be ready in
October. That would have enabled Government to consider the report
and to lay before the House, in fulfilment of the obligation which is laid
on them by section 8 df the Sugar Industry (Protection) Aect, their pro-
posals in respect of the period from March 1988 to March 1946. Now,
for reasons which, so far as I am aware, were entirely connected with thas
intricacy of the inquiry and the amount of evidence to be considered, the
Tarifft Board were unable to submit their report until late in December.
The report, about which I am not prepared to disclose anything except
that it is an extremely voluminous document and that it makes proposals
which have to be carefully considered by more than one Department of
Government, is one concerning which Government have not been able,
during the distractions of a long legislative session, to formulate their
final conclusions and so discharge the obligation which is laid on
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them by section 8 of the Bugar Protection Act. Honourable Members.
will also realise that, since the report has been received, there has been
legislation in two of the most important provinces from a sugar point of
‘view, and Government have naturally to consider also the effects of this
legislation on the industry. .

I have already explained in the House that Government, following
their usual custom do not propose to publish the report in advance of
formulating their decisions upon it. The reasons for this, I think, are
generally well understood, At the same time Government do fully real-
ise, and sympathise with, the desire on the part of the industry to have
such reports in their hands as quickly as possible. Tariff Reports gene-
rally contain & good deal of stafistical material and some reasoned analysis
of probable future trends in the industry. And these are matters to
which industrialists naturally wish to give their early and careful atten-
tion. But at the same time hasty and precipitate action by Government
would be a far more serious matter for the industry than any delay in
publication, and I hope that the House will recognise that fact.

I have now only to say a few words regarding the form of the Bill be-
fore the House. The House will see that it not only proposes to extend
the present scale of protection for one year by making the necessary
alteration in the Schedule to the Indian Tariff Act, but it also proposes
an emendation of section 8 of the Sugar Industry (Protection) Act. That
is because Government are of opinion that a proposal to continue the
existing duty for one year coupled with a statement’ of their intentions to
consider further the duty for the period from March 1939 to March 1946
and to lay their proposals before the Legislature later in respect of that
period, would not have been an adequate discharge of the obligation
which is laid on them by section 3 of the Act. They are, therefore, seek-
ing to amend this section, and Honourable Members will see that section
2 of the Bill has been so drafted as to have retrospective effect by its own
force from the 81st March, 1988. '

With these words, I commend the Bill to the consideration of the
House.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill further to provide for the temporary continuance of the-existing
protection conferred on the sugar industry in British Indin be taken into consideration.’”

Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):

I am glad that Government seek to take such prompt action in this
matter, but I wish to draw the attention of the House to the fact that
when this protection was sought to be given to this industry the intention .
of the Government was to give protection not only to the manufacturers
but also to the growers of sugarcane. It was because of that that Gov-
ernment had brought forward another piece of legislation by which they
empowered Provincial Governments to fix wherever it was advisable and
necessary minimum price for sugarcane. But, Sir, as we know, in many
provinces not sufficient care was taken by Provincial Governments to see
that the growers of sugarcane also were as much benefited from -this
protection as the manufacturers, ‘with the result that sugarcane growers
have been very badly affected. The munufacturers have exploited them
very badly and the benefit that could be derived from this protection
duty has gone almost entirely to manufacturers alone.

L



2206 - LEGQISLATIVE ASSEMBLY. [28rr Marom 1988.

Seth Haji Sir Abdoola Haroon (Sind: Muhsmmadan Rural): In which
province have the Government not fixed a minimum ? '

3

Prof. N. @. Banga: In the Madras Presidency in particular they have

not fixed any minimum price.

Seth Haji 8ir Abdoola Haroon: Bengal?

Prof. N. G. Ranga: I cannot give any definita information, but in
Madras they have not ‘done it. In Bengal Dr. Banerjea says that they
have not done it vet. Anyhow, as far as Bihar and U. P. are concerned,
only recently our kisans were complaining that the action :mken by the
Provincial Governments there was not satisfactory and did not afford
them sufficient protection from the manufacturers. Tt was becausé of
that complaint that the two Congress Governments ever since they came
into power had been trying to devise ways and means by which adequate
protection could be afforded to the peasants. It is as a result of that I
think that the latest scheme—I do not know whether it is shared in by the
Bihar Government also—of the U. P. Government has come to be devised.
According to it, certain zones of cultivation and production of sugar-cane
are fixed for the various factories and each factory is expected to con-
sume first of all sugar-cane produced in that particular area and iie cnly
to try to purchase sugar-cane produced elsewhere. This method has been
devised to assure a‘regulated and steady market for the growers within
the area of a particular factory.

But in actual practice what is happening? In the hope that their
sugar-cane is going to be purchased by these millowners, many peasants
have placed their lands under sugar-cane. They began growing sugur-cane
with such enthusiasm that the supply of suar-cane has overstepped the
demand for it coming from the manufacturers. Naturally, the manufac-
turers have taken full advantage of it. Though there was some sort of
a minimum price fixed in the U. P. and in Bihar for sugar-cane, they
have forced the peasants to agree to a lower price. If the peasants do not
accept a price lower than the minimum price fixed by the State there is
no chance for their sugar-cane being marketed at all or purchased by
these millowners. Therefore, if we want our sugar-cane growers to be
benefited from this protection there is great need for taking necessary
steps either to restrict area under sugar-cane in any particular province
or for the whole of India in relation to the demand for sugar, or for res-
tricting the area from which any particular manufacturer can be allowed
to purchase sugar-cane for his own factory. One or the other of these
two: methods or both of themm may have to be adopted in order to give
" the necessary protection to these sugar-cane growers. It may be stated
that the question of agriculture is an entirely provincial one and, there-
fore, the Government of India cannot be expected to go into it. But
it is relevant that when Government seek to provide protection for this
industry as a whole thev should take the necessary steps to see. if neces-
sary in co-operation with Provincial Governments, that all interests
concerned in this industry, particularly, the growers and the manufac-
turers, are adequately protected not - only, from the public and the
foreigner who imports his sugar into this country but also from each
other, and my charge against the Government of India is that they have
not taken adequate care to see that the growers are sufficiently benefited.
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It is not only that. If they had not been benefited but if they had
been able to earn their livelihood in the ordinary way there would have
been some excuse. But, in fact, what has happened is that the have
given up growing more profitable crops in the hope that they could make
greater profits through the cultivation of sugar-cane. Therefore, they
bave taken to this, which is more costly to produce. In order to convert
their land for the cultivation of sugar-cane they have to invest large sums
of money. They have to purchase bamboos, they have to buy manure,
they have to keep the land fallow for one or two years. They have to
purchase in many cases very costly bullock carts in order to carry the
sugar-cane to the factories. In some cases even pneumatic tyres have
come to be attached to their carts in order to take the sugar-cane more
easily and more quickly to the factories. After having incurred &ll this
additional expenditure and after having staked their all on the production
of sugar-cane by which they hoped to make their living, they find that
the mills are not prepared to accept their sugar-cane and they are obliged
to sell it away for a pittance or even to burn it. When the rise .in the
sugar excise duty was insisted upon by the Honourable the Finance
‘Mémber, the sugar manufacturers simply refused to purchase any more
sugar-cane. What are these people to do? They had all this sugar-cane
in their hands. That is why lakhs of maunds of sugar-cane were burnt
away in the provinces of U. P. and Bihar. It is because of that that the
Provincial Governments, after -the Congress took over office, have been
-obliged to come to their rescue. I do not know whether the latest steps
that they have taken or are about to take are going to benefit these sugar-
cane growers, but we are entitled to have information from the Govern-
ment now when they are going to continue this protection. I am nob
opposed to this particular protection but when it is being given I want it
to benefit not only the manufacturer but also the cultivator. Therefore,
Sir, the House is entitled to obtain information on all these points from
the Government and also to know whether the Government have assured
themselves of the fact that the protective duty is going to benefit the
cane growers. Some Provincial Governments have already tried to give
effect to their demand that a minimum price should be fixed and some
Governments have not given any effect to that particular demand. T
want to know, whether the Government of India have consulted those
GoYernments and, if so, what their views are and what thev are going to
do in order to benefit the cane growers. ' '

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau. Indian
Cqmmerce5 : T am not blaming the Government of India for extending
th.ls protection for one year, though the question might legitimately be
raised as to why this Tariff Board was not appointed a little earlier ‘than
it was.  This problem of the sugar industry illustrates a good many
things and speaking in the absence of the findings and the examination
of the problem by the Tariff Board, I will only content myself with men-
tioning a few of them. For one thing, the sugar industry has disposed
of, I hope, once and for all, the superstition and the stigma that Indian
capital was shy, that there was not an adequate amount of capital in this
country for being put into an industry which offered a reasonable prospect
©of return to that capital. The expansion, however, of the sugar trade
was excessive and though the disaster, which the Honourable the Finance
Member predicted in his last year’s speech, has not overtaken everybody,
becguse they seemed to be carrying on somehow in the hope that pro-
tection was coming soon, there is no doubt that the earlier rate of return to
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the sugar industry has become a dream and that most factories today are:
not in too flourishing a condition.

The sugar industry further illustrates the necessity of something which
the Honourable the Finance Member has repeatedly told this House ought
not to arise, namely, a plan. Here is an instance of an expansion which
was done without an all-India plan and you see the number of difficulties
which il has raised for everybody concerned. ~May I go. over the list of
difficulties briefly in order to enlighten the House as to what the effect is.
For one thing, difficulties have arisen between the producers and the
Government in the sense that the Government of India have not only
imposed an excise duty but have increased it, sinee the finding of the
Tariff Board 6even vears ago. Then, between the Provineiul Govern-
ments and the Government of India a very large question is looming in
front. I do not kmow whether this question is ultimately to be decided by
the Federal Court. To repeated questions of mine, the Honourable the
Finance Member has adopted an attitude of reticence for which I do not
blame him, for he is not ready with the exact hearings and the exact out-
come of the problems which have arisen, namely, as to whether the action
of the Provincial Governments in imposing the sale tax does or does not
encroach on the preserves of the (Government of India and whether the
Government have or have not tried to bargain with the Provincial Gov-
ernments to give them a share of the excise duty in order to buy some
kind of peace. I say that whatever immediate arrangements vou might
make about this, sugar once again illustrates the kind of problem whick
is bound to arise in the case of many other commodities between the Pro-
vincial Governments and the Central Government. We are waiting withr
interest to see if Government are in a position to give us some informa-
tion today. Otherwise, I trust that they will take the earliest . pportunity
to take the public into their confidence as to what is happening.

Take the question with regard to the cultivators—the question which
my friend, Prof. Range, has raised and which I entirely endorse, namely,
if protection is given, should it be to the immediate producers or should
others who are concerned in the production of the necessary raw materiak
also be watched and it should be seen that they get fair treatment? Now,
there is no doubt and I say this, though I am an industrialist, representing
the most capitalistic constituency in this country, that there is no doubt
that in some cases producers did take advantage of the weakness of the
poor farmers, who brought their crops to the door of the factory. They
said they were busy and they did what banks do when there is a run.
They count out very very slowly. In other words, they put an arbitrary
price and they told the farmers ‘‘This is the price. You sell it if you like’’.
The farmers have no choice. I am told that the sugar-cane, once it has
been cut, loses weight as well as quality and if it is not immediately dealt
with, it deteriorates completely. I say that it is not right for the State to.
adopt a policy with regard to the sugar industrv, in which the considera-
tion of the farmer is left out. I do not think that it is right that the pro-
ducers of sugar, who are protected, should have the full benefit and
should manage by this means tc transfer the entire risk of the trade to the
producer of the sugar-cane. If the Government of India is not in &
position to say how much sugar-cane there should be grown, if there is no
plan or programme of any kind and if the manufacturers do not know
how much they will be able to produce next year, how do you expect the
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poor cultivator to know whether the crop—which takes gemerally ten
mouths as against the three months for any other crop—is going to be in
demand or not. I am very glad that to some extent this very genuine:
grievance of the farmers will be put right by the Provincial Governments.
in the measures which they have taken, though it remains to be seen:
whether the measures which they have taken will ultimately be found
adequate in order to put right all the difficulties in connection with the
sugar trade and whether they would not have to be supplemented by other-
measures.

Then, Sir, I should like to put before this House for one moment the
adequacy or inadequacy of the protection which is sought to be given by
this Bill. Every manufacturer of sugar will tell you that the present pro-
tection is not adequate. By that he does not imply that the scale of
duty on imported articles is not adequate. All he implies is that the
burden of the excise duty on him is very heavy in the sense that he has to-
find this money first before goods leave the factory. The protection which.
on paper is high is lost on account of the many restrictions to which
he is subjected, some of which I would support, but there are others.
which add to his costs and in spite of the fact that the Government of
India come and say that they rre reviving the protection for another:
year, there is no doubt that the amount of actual protection which is.
reaching the industry is being cut down in various small ways.

Bir, I want to put once more a question here. I have to complain on
the floor of the House of the evasive replies given by the Trea-
sury Benches opposite. 1 have mgde more than one inquiry
in order to find out whether the Government of India know that molasses:
is being exported from India and imported into the United Kingdom,
whether it is turned into power aleohol which is being used for motor
transport, and if it is so employed elsewhere, why it is not utilised here?
Tl}is is a waste product which, if not utilised, deteriorates and conta-
minates and becomes a cause of ill-health to the surrounding districts.
But this is a waste product of great value in other parts of the world.
In India, however, n spite of the fact that several years have already
passed since the sugar protection was given in the first instance, we are
still in the stage when the (Government Benches are unable even to say
whether anything is being done.  This is really very unsatisfactory. I
am told that much is being done in the Indian States of Mysore and
H_\'(_iembad and now we understand that there is a committee of some kind
sitting in the United Provinces and in Bihar, but I ask, why has not this
question been tackled? It is partly industrial research and partly an
1ssue of encouraging the agriculturist. If molasses could be fully utilised
lQCBHy » my submission ig that the amount of protection which is now being
given might or might not be necessary, and I am almost certain that the:
complaint of inadequacy of protection would largely disappear. If that
1s 80, what I would like to know is why the Government of India, while
the Tariff Board was gitting for nearly one year, have not been active in-
this matter.

1p M,

Bir, I have been reading that the Government of India have invited the-
Imperial Chemical Company to utilise, if they so like, the waste material
In their salt works. Now, they have given away these concessions with-
out asking any Indian firms whether they can utilise this concession andt
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the whole justification there was that it was waste material belong to the
Government of India which had to be utilised, and as no Indian frrm came
forward, they were obliged to give away this concession.  All I say is that
if the Government of India showed anxiety at the’ instance of a foreign
firm with regard to the utilisation of waste products in their salt works,
how is it that throughout the seven years that the consumer has been
paying for the protection given to the sugar industry,,the Government of
India have not taken active steps towards the utilisation of this bye-
product of the sugar industry of India and it is at present, as far as I
am informed, completely thrown to the waste; and it actually costs fac-
tories something to get rid of it. o

Then I come to the final point that I wish to make on this subject and
it is with regard to consumers. At present there is a considerable amount
of competition inland amongst the sugar manufacturers themselves and
inland sugar is actually selling at a very much lower figure than the figure
of any imported article plus the duty. This production is now sought to
be restricted by the action taken by the Governments of the United Pro-
vinces and Bihar. What, T ask, is the relative position of the Provincial
Governments and the Central Government with regard to this restric-
tion? At present it is a very salutary position and it has saved the in-

-dustry from the ruin which it was otherwise going in for under uncontrolled

internal competition. =~ What is the upper point?  Supposing the control,
through associations of trade as in the tea industry and various other
industries, became very strict and they were able to restrict the output
and by restricting the output they were able to put up the price against
the public, have Government got any legal power to control that, and it
80, I would like to know what?

Sir, the restriction of output is coming in any case. The action taken
in Bihar and the United Provinces must result in the restriction of the
-quantity of production and that restriction, I fear, will still affect the
kisans for whom my friend, Prof. Ranga, holds a brief. As I said in the
beginning, the sugar industry is an illustration of how a lack of a plan on
the part of the Government can lead to difficulties for every section of the
population.

The last point I wish to make is with regard to the Indian States. 1
understand that great efforts are being made in the various Indian
‘Btates for encouraging sugar cultivation and to set up sugar mills. The
‘Government of India have heen carrying on negotiations which the Honour-
able the Leader of the House has constantly told us the astrologer has
prevented him from disclosing, but apart from the negotiations for the
Federation which may or may not come about, apart from the political
arrangements with the States, may I inquire what the Honourable the
Finance Member has been doing during the seven years that the sugar
production has continued and during which the excise duty has continued ?
What has he been doing to enunciate a general principle which would be
fair to British India, fair to the States and fair to the industry so far as
the distribution of the excise collection is concerned?  But apart from
this distribution, there is the question of keeping some kind of check
on the over-production of sugar in this country as a whole including British
India and the States. This last question is of major importance, and if
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something is not done, again we shall have the same phenomena of un-
regulated internal competition and the destruction of capital and labour
and also of those who are the suppliers of the raw materials; and it would
be unwise not to forestall this disaster by suitable action in time.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
8ir, the Bill in its present form is of a non-controversial character. It
merely seeks to continue the grant of protection to the sugar industry
for another year. The Honourable the Secretary in charge of this Bepart-
ment said that the report was received only a short time ago and it has
not been possible for Government to examine its contents as yet. 1 wish
the report had'been presented a few months earlier so that we might have
had the opportunity of discussing it on the floor of this House during the pre-
sent Session. But we can afford to wait for some time. In the mean-
time, T hope Government will take steps to publish the report broadcast
so that the industry itself may be able to benefit from the recommenda-
tions which have been made and the Legislative Assembly itself may be
well prepared for a debate on the whole question.

Sir, during the last six years the sugar industry in India has made
phenomenal progress. This demonstrates to the fullest extent the success
of the policy of discriminating protection, There were many in India who
prophesised that this policy of discriminating protection would be doomed
to {ailure and the lie has been given to their predictions. I hope and trust
that nothing will be done to go back upon this policy in future and that
this policy will be extended to other subjects as well. We should also
be careful to examine the results of the levy of the excise duty in its
original form and then in its extended form. It should be the duty of
the Giovernment as well as of the Legislature to examine very carefully
the effect of protection on the mill industry of sugar as compared with the
cottage industry.  Only the other day the Honourable the Finance Mem-
ber said that it would be necessary to examine the effect of a protective
duty on small industries of the country. That is very essential. = While
we are committed, on the one hand, to a policy of discriminating pro-
tection for the larger industries of the country, we also desire that the
cottage and small organised industries of the country should be protected.:

Then, there is the question whether any duty, in addition to the excise
duty, can be levied by the provinces or not. 'That is u legal question and
let us hope that it will be decided soon. The provinces require more
money to carry on their administration and, if it be possible, without
infringing the rights.of the Central (fovernment and the Central Legis-
lature, we should help the Provincial Governments.

My Honourable friend has raised the question of protection being given
to the growers of sugar-cune, I think it is absolutely essential, when we
protect an industry, that all the different parties to that particular indus-
try should be protected. In connection with the sugar industry it is very
necessary that the interests of the agriculturist should be safeguarded.

Mr. N. M, Joshi: Also labour interests.

_ Dr. P, N, Banerjea: And labour interests also. I cannot say defi-
nitely now how this protection is to be granted without trenching upon
Provincial Autonomy, but I believe that by consultation and co-operation
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some method may be found by which protection may be granted to the
different interests involved in the sugar industry. 1 hope and trust that
all these complex problems will be carefully considered before a new
Bill is placed before this House.

Sir, I support the motign.
- Tkhe Assembly then adjourned for Lunch till Halt Past Two of the
leck.
—— A
The Assembly re-assembled after Lunch at Half Past Twp of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Seth Haji 8ir Abdoola Harcon (Sind: Muhammadan Rural):
Sir, I wish to say only a few words on this Bill. While
moving the motion for consideration of this Bill, the
Honourable Member in charge of the Bill spoke a few words as to why
the Tariff Board report has not been published. He gave several reasons.
1 submit the Tariff Board report has been in the hands of Government for
the past three months, and I am sorry to see that the Government could
not come to any conclusion during this interval. Great harm .has been
done to sugar industry because we have not been informed of the contents
>f the Tarif Board report. Many speculations have been going on in
the country and the industrialists do not know where they stand in regard
to this sugar industry. Today the Government have brought forward the
Bill and they have explained their inability to decide the matter before.
Therefore, they have brought forward this Bill only for one year.

I do not want to oppose this measure. At the same time, I wish to
impress upon the Government the fact that when they bring forward a
measure next year, they have to consider many things. Several Honour-
able Members spoke before me and they all urged that protection should
benefit the cultivators, the manufacturers and also the consumers. Per-
haps the House is aware that the Governments of U. P. and Bihar have
passed certain measures in their Legislatures fixing the price of sugar-cane
at a rate much higher than that of last year. They have also compelled
the sugar factories to take licenses from the Government. I understand
they ore also arranging the zone system in their provinces. They have
also compelled the sugar factories to join in the syndicate. Of course,
we are also trying to help the Government of the provinces to stabilise
the industry and also to give benefit of protection to the cultivators. The
other provinces are now free. Up till now the other provinces have not
fixed the rate for sugar-cane, nor are they asking the sugar factories to
take out licenses, nor are they introducing the zone system. They are
free to erect more sugar factories or extend their factories, whereas in the:
U. P. and Bihar, they are unable to extend their factories or to manu-
facture more sugar. We do not know how this Act is worked in these
two provinces. Besides, the Indian States have large programmes to
erect more and more sugar factories and also to extend their sugar pro-
duction. According to my information the Indian States are at present
producing not less than 80 to 90 thousand tons of sugar, about 10 per
cent. of the production of sugar in the whole of India. They are not
charging income-tax on sugar factories. Besides that, they are getting the
benefit of excise duty on the sugar consumed in British India for their
own States. Whenever sugar is exported to Indian States, the States are
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charging customs duty. If this state of affairs should continue, I+do
not know how far the British Indian industry will be able to stand this
competition and I am sure the Btates will monopolise the manufacture
of sugar hereafter. These are the difficulties facing the industry in British

India.

The Government are now delaying the giving of protection. It is said
that they will bring a comprehensive Bill next year. I would urge upon
the Government to consult all the provinces and if possible convene a
conference of the provincial representatives in Delhi or Simla and consider
the whole problem of sugar industry and then decide whether the Act
should only be for U. P. or Bihar or whether it should be extended to
other provinces also. :

Sir, at present the position is that factories already set up are pro-
ducing more sugar than India can consume. And Honourable Members
are aware that there was great opposition last year when Government
passed u law that no sugar should be exported from India to any other
place except Burma. 8o, on the one hand they have stopped the export
of sugar und on the other hand the sugsr produced is more than India
can consume. So, now they have to seriously consider how they can,
not only give protection but also stabilise the industry for the future.
Even al present the industry is paying about four crores of rupees to Gov-
ernment as excise duty. It is a great advantage to Government to get such
a big income, but since this industry was established Government have
not left them in peace. They have put an excise duty not only in the
first year but twice, and besides that they have taken no steps to stabilise
the industry. Sir, I hope Government will consider the suggestions I
have made before they come up next year with a fresh Bill. I know
there is an impression generally that the industry has been established on
account of the Sugar Protection Bill, but my own view is that, before
the sugar protection duty came, the ordinary import duty was the same
as the protection duty today. It is not only in this country that the sugar
protection duty is so high, but nearly all over the world it is as high as
it is here, if not higher. Therefore, Sir, I think that Government should
not rest content with giving protection only but they should consider how
to stabilize the industry and support it so that they may get more and
more money. Sir, I support the Bill.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhgmmadan):
Bir*, when at first the Sugar Industries Protection Act was passed it was
stated that the sugar industryv as a whole would benefit by the tax imposed
on it. But, believe me, Sir, if I say that the plight of the sugar-cane culti-
vators has gone from bad to wogse since the Act came into operation so
much so that last vear in the province of Bihar there was practically no
demand whatsoever for sugar-cane. Sugar factories were not prepered to
take even a maund or two for their consumption. The result was that cul-
tivators had to burn lakhs of bighas of sugar-cane. Imagine the suffering
of the poor cultivators from this single instance.

. Now, Sir, a cultivator prepares his field for this purpose for six months
In some cases and for full one vear in others, and then supervises the culti-
vation of sugar-cane for another year. This means that one sugar-cane field
remaing confined to the cultivation of sugar-cane for a year and a half. Now,
take the cost that he has to pay during this period by way of rent for land,

* Translation of the Honourable Member's Speech delivered in vernacular.
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price for manure, the wages for working the field and the price for seed.
Total this up, and you will find that the outlay is one and a half times
more than the price at which sugar-cune can be sold in the market. Even
according to experts the price for sugar-cane would be eight wunas per
maund ; but since this Act came into operation no factory has ever offered
lo buy sugar-cane at the rate of eight annas per maund. The poor culti-
vator suffers further when his load of sugar-cane is weighed. Already ‘on
his way to the market people have snatched canes from ‘the bullock cart.
Let me assure you, Sir, that no cultivator in these circumstances would
like to suffer like this and go on cultivating sugar-cane. But he has no
other alternative. The reason is that he has no other means' of getting a
return in cash for his labours. Formerly he could get money in cash by
selling his stock of oilseeds and opiuin and thus pay off the land tax. But
now, except through the cultivation of sugar-cane, he has no other means.
of getting money in cash. I am myself a ocultivator and as such fully know
his grievances and grief.

‘Bir, prior to the passing of this Act the cultivators ecould get the price
of their sugar-cane by working on nine maunds of sugar-cane per :iay. I ain
rather compelled to say that this Act was made only for the benefit of the
capitalists, and only the capitalists have been benefiting by the protection
afforded by this Act.  Previously they used to make 50 per cent. profit.
They are making 25 to 80 per cent. profit even now. Just imagine. What
other business line is there in the world which would fetch so much profit?
Fiven when the Government of India float a loan at 8 per cent. return they
get 30 much money that the loan has to be closed down early. 'Y ‘eannot
understand why Government have not placed any restrictions 'vet on the
profit. the capitalist class earns. Now, Sir, when the plight of the cultivat-
ing class became very critical the Governments of the U. . and Bihar had
to fix a minimum price for sugar-cane in places where 80 per cent. of pro-
duction is that of sugar-cane. But that, too stands at five maunds only
and has been objected to by my Honourable friend, 8ir Abdullah Haroon.

This Act is still a temporary measure. The latest findings of the Tariff
Board on the subject have just appeared in their report, and Government
evidently have not had time to consider them. I do nof, therefore, propose
to oppose this Bill, but I must tell the Government that when next they
bring any amendment to this Act they should see that the rights of the
cultivators are fully safeguarded. After fixing the minimum profit for the
capitalist the minimum price should be fixed for the cultivator according
to the surplus left over, so that the cultivator may also benefit by devoti
his time and money to this kind of cuMivation. The capitalists opene
mills upon mills in the beginning and within the course of three years made
up for all their expenditure. They do not have to pay interest on their
expenditure now. It is only the establishment charges that they have to
meet. The balance left is all profit. .

In this connection, Sir I might say one thing more, and it is this that
the excise duty imposed by Government on sugar is not to the benefit of
the cultivators. The Government of India should offer to help them from
this source of revenue by supplying them with manure and seed free of
cost,

: Molasses at present are all wasted. They ean be very useful in the
process of manuring. It would be just as well if the cultivator is taught
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how to make use of it. Aiready they are used in preparing alcohol and
sweets. In my province, in Saran district, there is a sugar factory called
the Marhawra Sugar Factory. There they deal with this thing, and the
profit too is quite large. If this could be introduced in all other factories,
a part of the profits thus made could very well be diverted to the advantage
of the cultivator. 1t would not be advisable for Government to grant a
free contract for molasses to any outside company. The poor cultivator,
Sir, is made to suffer in several ways. He is offered less price for his goods.
This tells upon his happiness. Those living within close range of sugar
‘factories suffer from mosquitoes and stench produced by the foul water
released from the factories. This tells upon their health. Most of them
generally suffer from cold and other ailments of the chest. All this is.
because almost all the factories burn dry and crushed bits of sugar-cune for-
fire instead of conl. The ash gets mixed up with the air, and when this air-
is donstantly inhaled by these people it naturally injures their health. T
hope, Sir, that Government would in future pay more regard to all these-
aspects in the life of the poor cultivator.

Mr. H. Dow: S8ir, it seems to me that in replying to the debate, it
would be inappropriate for me to attempt to reply in detail to the criticisms-
that have been made. I have given, as Government’s reason for not
bringing forward a major comprehensive measure, the fact that Govern-
ment have not fullv considered this report, and I should not like to convey,
by attempting to answer these points in detail, the impression that Gov-
ernment have in fact made up their mind on these matters. I can,
however, promise that Government will take very carefully into consi-
deration the points that have been made.

There are, however, just one or two points made by one or other of
the three learned Professors of Economics who have addressed the House-
on this occasion, to which I may perhaps refer. First of all, Mr. Manu
Subedar asked why Government did not appoint the Tariff Board earlier.
That, T think,-is a perfectly good and legitimate point, and had it been
realised that the Board would take longer than the usual run of Tariff"
Boards, no doubt Government would have appointed this Board a few
months earlier. But, at the “same.time, I should like to point out that
here, while getting over one difficulty, we should have come wp against
another. It is inadvisable to appoint a Board too long ahead of the date
when one expects to take action on its report, and in this particular case
I have already pointed out that the matter has been complicated by the
legislation which has been passed in two provinces since the date of the.
report. In this particular instance, that would anyhow have had to be
taken into consideration, so that I do not think we should really have-

bee]p very much forward even if we had appointed the Board two months
earlier.

. Prof. Ranga—and I think Prof. Banerjea to some extent supported
him—pointed out that this protection is not meant to be given only to-
the sygar milling industry, but to the sugar industry in general. That is
& point which Government certainly did have in mind at the time of the.
last Bill, and which they will have in mind again. Tt is true that one
frequently sees statements in the press which might lead one to suppose-
that the onlv part of the industry, which was entitled to protection, was:
the sugar milling industry, Prof. Ranga then went on to talk about the
necessity of fixing a price for cane in other provinces as well as in the
U. P. and Bihar. In the first instance, as you know, that is a matter-
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for the Provincial Governments rather than for this Government to con-
-sider. But 80 per cent. of the Indian production of cane is grown in
‘these two provinces which have already fixed a price, and I understand
that the .onltiareason why the Madras Government have not fixed a price
for cane is that they are of opinion that the price already obtained by the
oultivator for his cane is considerably in excess of any minimum price
that they could reasonably fix. '

Then it seemed to me that a good deal of what Mr. Manu Subedar,
-said was really a complaint against what I might\ call the remorseless
working of natural economic laws, rather than a speciic complaint against
any action Government had taken or proposed teking. There was another
gentleman of the same name a long time ago who made laws, but the
laws of Manu were of a different nature to econmic laws. His laws were
‘promulgated by an exercise of executive authority, but it is no use trying
in this way to alter natural economic laws. As an example of what I mean,
I may refer to the complaint that Mr. Manu Subedar made twice during
his speech about uncontrolled and excessive internal competition in the
‘Sugar trade, and he seemed to think that Government ought to take
measures to stop it. Now, if there is excessive protection, it seems to
me that excessive internal competition is almost bound to be the result.
I suppose that his suggestion was that Government, while maintaining
-excessive protection, ought to restrict the number of people who could
take advantage of it. I do not think myself that legislation of that kind
would be a suitable method, to trv and prevent the operation of an
"inexorable economic law.

Sir Haji Abdoola Haroon, 1 think, was a little unfair when he suggested
-that Government had had this report in their hands for three months,
and had time enough to have dealt with it. He however, it seems to
me, proceeded to demolish his own point by tryin,i to impress on Govern-
ment what a great deal they had to do before they came up next year
.with the measure which has been adumbrated. If we were now placing
-our final conclusions before this House, it is quite obvious that we should
have had to do all that he has suggested we ought to do next year; and
the suggestion that this could have been done in the last three months, of
which two months have been occupied by this Session, is as I think he
will agree on reconsideration, hardly practicable.

Sir, with these words, I commend the motion for the consideration of
this House.
Mr. Deputy President (Mr. Akhil Chandra .Datta): The question is:

“That the Bill to provide for the temporary continuance of the existing protection
.conferred on the sugar industry in British India be taken into consideration.’’

The motion was adopted.

Clauses 2 and 8 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill

-

‘Mr, H. Dow: I move:
“*That the Bill be passed.’”’
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Mr., Deputy President (Mr. Akhil Chandra Datta): Motion moved:
“That the Bill be passed.”

Prof. N. G. Ranga: Sir, I am sorry I was not here when my Honour-
able friend was replying to some of the points that I raised this

3 rM-  morning . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member ought to have been here.

Prof. N. G. Ranga: That is why, Sir, I expressed my regret for not
having been here. 1 am told that the Honourable Member took shelter
behind the fact that this question of fixing A minimum price is an entirely
provincial matter and therefore it is to be left to the provinces and the
Government of India cannot be expected to do anything more than what
they have done. I hope I have correctly stated his position. When this
question came up before this House, my Honourable friend, Sir Girja
Shankar Bajpai, (he was then only a Mr.), stated in reply to a complaint
made that the fixing of the minimum price was made only a permissive
thing and, therefore, the Government of India was leaving it to the
initiative of the I.ocal Governments—he said :

“I think there are two substantial sanctions upon which we can rely for that
consummation to be achieved. The first is the pressure of public opinion. I think it
may be taken for granted that agricultural interests which are predominantly represented
in the local councils will see to it that machinery of this kind, if its application is
necessary, is applied. The second is the one contained in the announcement made by
the Honourable the Finance Member that a fraction of the receipt frém the excise
duty, that is to say. subject to a maximum of one anna of the total yield out of
every rupee from the excise duty may be given to the provinces in order to enable them
to organise the machinery and generally to pay for the cost of administration. That is
our position and we expect that the Bill which we have now placed before the House,
if it is passed, will be applied by the provinces.”

This is what he stated. As far as these two sanctions are concerned,
I regret to sav that thev have not worked so far in Madras and Bengal
provinces. 1 am told that the Honourable Member Mr. Dow said that
in Madrag the price that rules in the market is considerably higher than
a}?y minimum that could be fixed. I do not know what he meant by
that . . . .’

Mr. H, Dow: You had better ask the Madras Government.

Prof. N. G. Ranga® I know one thing, that my Honourable friend,
Mr. Dow, should also consider it his duty to try to understand whether
what has been represented to him by the Madras Government is reasonable
or not. Today there is a price ruling in the market. The cultivators
there find it to be not profitable for them to grow sugar-cane and then
sell it at that price and, therefore, they want a regular inquiry to be made
into the costs of cultivation and to make a recommendation whether or
not the existing price can be considered to be absolutely the minimum,
or whethor a higher figure ean be fixed as the minimum price nermissible
for their cane . . . .

Mr. ¥. E. James (Madras: European): They have had that inquiry.
' K
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Prof. N. G. Ranga: They have not evidently taken the trouble to
make that inquiry. My Honourable friend, Mr. James, tellx me that
the Madras Government has made that inquiry. When was it? More
than two years ago—that was by the Raja of Bobbili. Recently attempts
were made again by the sugar-cane growers of Hospet and other places
to influence the Congress Ministry to fix a minimum price. and it may be
that my Honourable ‘riend has in mind that the Congress Ministry has
made certain inquiries. To the best of my knowledge, the facts are
these: the Honourable Mr. Giri, the Minister in charge, has called for
a conference of all the interests concerned, millowners and the growers;
and at this conference it was ascertained that the price that was being
paid at Hospet by the mill concerned is certainly very much lower than
the price that was being paid by the manufacturers of sugar in other
parts of the same province; and 1t was also found that certainly if only
this Hospet factory were managed properly and efficiently as it ought
to be, it must be in a position to pay very much higher prices than it
was paying, and suggestions were mooted at that meefing how best the
particular factorv can be improved in its efficiency and so on. But in
the end the outcome of the ccnference was only this: that the Minister
in charge was obliged to ask the interests concerned to come to some sort
of private understanding or undertaking because he found that it might
be considered to be rather high-handed and unreasonable by the manu-
facturer himself if he were to force the manufacturer straightaway to
agree to a higher figure. This private understanding did not materialise,
because the manufacturer was not prepared to improve his own internal
administration according to the uiscussions that took place there; and the
peasants themselves were not prepared to accept the minimum price that
the manufacturer was prepared to offier them. Therefore, the negotiations
proved abortive. What is the next thing open for the Madras Government,
to do? To take advantage of this particular Act and then fix a minimum
price. They would have done it if they had felt, as my Honourable
friend here -himself stated. the necessary pressure of public opinion.

Sir, this pressure of public opinion is a very nebulous thing. Supposing
a'l the manufacturers in a particular province refused to pay the re-
quisite minimum price, then it is easier for the sugar-cane growers to
inflience the public opinion of the people and then work it up to such
an extent as to oblige the Ministry, whether it is a Congress Ministry
or any other Ministry, to take the necessary action. If on the other
hand several of these factories do take the necessary action in the interests
of the sugar-cane growers but somehow one or two of the manufacturers
do not wish to pay the necessary minimum price to the cultivators, then
it is obvious that it is not quite so very easy for these people to work up
the necessary public opinion and force the Government. whether it is a
Congress Government or any other Government, to do its dutv by the
cultivators and give them the necessary protection. That is why T think
in the very beginning the Government had made a mistake in making the
duty of having to fix a particular minimum price an optional one instead
of making it a compulsory duty.

T do realise the difficulties that are in the way of making this parti-
cular duty an obligatory one on the part of these Provincial Governments.
My Honourable friend, Sir Girja 8hankar Bajpai, has stated them here
very lucidly in his own speech—I need not mention them—conditions
change from p'ace to place even within the same province, and from
province to province; but it should not be considered to be unreasonable
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or impossible to expect every Provincial Government to inquire into the
local conditions prevailing in the nerighbourhood of every factory and
then fix the minimum price whatever that may be. It inay te that
‘the minimum price fixed for the zone of a particular factory may be
different from that fixed for another zone of any other factory; but there
must be a minimum price for every area. If there is to be no minimum
price at all, because wiseacres on that side may consider it to be unwise,
then 1 do not see any reason why on earth there should be this protec-
tive duty at all. After all there are factories and factories; there are
factories that are prosperous and factories which are losing; and yet do
vou distinguish between these two kinds of factories and give protection
only for those factories which are making no profits? No. You establish
this protective duty in order to give protection to all factories, whether
some of them are making profits and others are losing very heavily or not
and so on. Similarly, I want this duty to be laid on the shoulders of
.the Provincial Governments that they should fix a minimum price, whether
that minimum price is to be the same over the whole province or is to
vary from factory to factory or from town to town.

Secondly, last year when the discussion on the Finance Bill wag taking
place, we raised the point of incidence of the sugar excise duty and we
tried to show that, after all, the additional incidence of the sugar excise
duty was going to fall upon the shoulders of cune growers theinselves
and therefore, the cane growe.s ought to be protected from these manu-
facturers. 1 have already stated in the morning what was the irnmediate
result of the rise in the sugar excise duty that was effected during last
vear. In those two provinces, the U. P. and Bihar, lakhs of maunds of
sugar-cane came to be burnt away merely because the sugar-cane growers
did not know what other use they could possibly make and the manu-
facturers were not prepared to accept their sugar-cane. Is that the pros-
pect that the Government of India want to be repeated year after year
and in every province? I hope they are not so bad as all that. If they
did not want it, we wanted them tc show some consideration to the
growers. What did the Government of India sav? My Honourable friend,
Sir Girja Shankar Bajpai, said on the 18th March, 1987: '

“For this purpose. industrialists have to come together and get away from the era
of unregulated competition. It is equally necessary that the stimulus which has already
bqan‘ given to the production of cane and which has resulted in its expansion—that this
particular activity connected with the production of cane should be regulated. What is
indicated by that is that tea, coffec and other industries which, as stated by my
friend, Prof. Ranga, yesterday, have organised themselves in order to adjust themselves
to modern economic conditions, the sugar industry should also be assisted by Govern-
ment to organise itself by a co.ordination both of the industrial and agricultural
activities. Government have given thought to it. and they have come to the conclusion
that on the model of the Indian Central Cotton Committee. or the recently created
Jute Commlttee{ the_re should be a sugar committee which will hold the balance even
betwee:n the various interests concerned, namely, the manufacturer and the agriculturist.
And. inasmuch a8 these organisations function to little purpose unless they have funds
at their own disposal, Government have also come to the conclusion that a committeo
of thu. kind should be placed in funds to an amount, to begin with at any rate. not
exceeding Rs. 5 lakhs per annum in order to devote itself to the study of both the
agricultural and technological problems of the sugar industry.”

This is what he stated and we took it for granted that this Committee
was going to be constituted, that this fund was going to be placed at the
rate of five lakhs per annum for a period of five vears at least and some-
thing was going to be done to help the peasants to market their produce
to better purpose than had been possible till then. Recently when I put

r2
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a question I was given the answer that the Committee has not yet been
constituted and we do not know what is going to happen to this Com-
mittee. What has happened to the last year’s grant of five lakhs we do not
know, whether the Government propose to constitute this Committee
at all, and if so, on what lines, to discharge what duties, and for how
long, and whether they are going to place this amount of Re. five lakhs
for the first five years at least, we do not know. Unless our sugar-cane
growers are helped to develop better marketing facilities, and are helped
not only to grow more sugar-cane on their lapds but also
grow sugar-cane of better sucrose content, it is no good trying to say
that this protection is intended to benefit the whole of the sugar industry.
I want the Government to give us an assurance that this Committee has
been constituted or is going to be constituted, and when. it is constituted,
all interests, particularly the peasants, are going to be adequately repre-
sented on it—not only the peasants of one or two provinces but of all
the provinces which are interested in sugar-cane growing. I also want
another assurance ~that Government will take the earliest possible steps
to establish the necessary crop planning so that there will not be vnneces-
sary over-production of sugar-cane to the detriment of sugar-cane growers,
that sugar-cane growers would be helped to grow only that much of sugar-
cane as can be profitably marketed in this countrv. Unless Governmens
take us into their confidence and give us adequate assurances in regard
to these, it is difficult for us to believe that Government really is having
in this regard the interests of the agriculturists at heart. So. T hope the
Government will place all the facts before the House.

Mr. Suryya Kumar S8om (Dacca Division: Non-Muhammadan Rural):
T desire to make a few observations so that the Government may take them
into consideration when they consider the report of the Tariff Board. The
cotton industry and the sugar industry are the two industries which really
benefit the cultivators to a very great extent. If there is an improvement
in these industries the lot of the peasants improves and if the industry
goes down, there is also a decline in the condition of the peasants. Under
the circumstances, it is very desirable that every help should be given by
the Government for the development of the sugar industry. It was only
in 1982 that protection was given to the industry and it is a very strange
phenomenon—I think there has been no such phenomenon in the rest of
the world—that within five years India has become not only self-sufficient
to produce its own sugar, but it is expected that within a year or two it
will have a sufficient margin for export. It is a tremendous development
and we know how the cultivators have been benefited' who supply the
raw materials of this industry. Therefore, this industry deserves every
help from the Government, but it is a pity that in the year 1984, that is,
within-two years of the imposition of the protective duty, the Government
began to levy an excise duty, that is, they took away with the left hand
what they gave with their right hand. No reason was given for this except
financial necessity on the part of the Government, because the whole
amount comes to Rs. three or five crores. This excise duty is a zreat Landi-
cap on the industry. And whom does it affect? Not the capitalists 1'}:o our
friend, Seth Haji Sir Abdoola Haroon, or the Birlas. Tt really affects the
poor cultivators. When the sugar mills give Rs. 5,000 or Rs. 10,000 as
excise duty, they do so by reducing the price of the sugar-cane payable
to the cane growers for whom my Honourable friend, Prof. Ranga, is trying
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80 hard. So, it is really taking some money out of the pocket of the
oultivators and it is a very iniquitous tax and his excise duty should be
:abolished and I appeal to the Government, when they will consider the
nglt‘fi Board’s report, also to consider whether the excise duty should be
Wl rawn.

Then comes the question that my friend, Mr. Manu Subedar raised.
He said that complaints have been made from some quarters that there is
or is going to be over-production in the country. His suggestion seems to
be that there must be an Act prohibiting the establishment of new mills in
the country. Of course, when the question of over-production comes in
the question of internal competition alco does come in. It is true, but the
real solution is not this. The real solution is not to stop the development
of the industry by prohibiting the establishment of new mills, but the real
remedy is to allow them to export this excess production to foreign coun-
tries. A most iniquitous Convention was gone into by the Government
without consulting this Assembly, debarring India from exporting its sugar
to amny other country except Ceylon and Burma. That was most iniquitous
and in view of the fact that the Government found that the industry has
developed to such an extent in five years that it has almost overgrown,
they could very well see that in-a very short time India will produce much
more sugar and that they mlst give facilities for its export. But what
do we find? The Government have behind our back entered into this
Convention with other sugar producing countries that India should not
export her sugar. I have a shrewd suspicion about the motive underlying
that Convention. We know that the British people are not very much con-
cerned with the sugar production business. So, why of all countries
England has come to an agreement like this I cannot understand. My
shrewd suspicion is that the British Government wants to be friends with
the Dutch Government which is a great producer of sugar.

Mr. H. Dow: That is a suspicion but not a shrewd one.

Mr. Suryya Kumar Som: I think the British Government was very
eager to be friends with the Dutch Government in order to protect the
8ingapore base. I suspect you wanted to be friendly with the Dutch
Government, so that Japan may not get a footing near about Singapore.
The real remedy for the over-production is to do away with that iniquitous
international Convention, as you call it, and I appeal to the Government
to consider all these questions when they come to a final decision on the,
report of the Tarifft Board.

Now, my Honourable friend, Mr. Manu Subedar, is not probably aware
of another fact. In the United Provinces and Bihar, the sugar-cane con-
tains only 13 or 14 per cent. sucrose, whereas in Bengal sugar-cane contains
18} per cent. which is 2 per cent. more than what Java cane could give
even by scientific cultivation during the last 25 years. It is a stramnge
phenomenon and it has been examined by the Bengal Government and it
has been found that the Bengal sugar-cane contains 184 per cent. of
sucrose—in East Bengal, Nadia, Rajshahi and Rungpur. 1 had an idea
of starting & mill myself and I examined all these questions. There is a
Government publication where you will get all this. I have spoken from
the point of view of quality. From the point of view of quantity, in
Bihar and U. P. they produce 600 maunds of sugar-cane per acre v-hereas
in Bengal even without any scientific manuring they can produce 800 to
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1,000 maunds per acre. Now, I think, that my friend, Mr. Manu Subedar;
was not aware of these facts. His suggestion will stop Bengal from start-
ing any new mills. I am sorry to say that Bengal has not set up more
than two or three mills as yet. Those mills are very small. They have
a capacity of 150 to’ 250 tons. One mill only has a capacity of 500 to 600
tons. So, the remedy does not lie there. The remedy lies in doing away
with that iniquitous Convention. I make all these suggestions so that
Government may take them into consideration when they are considering
the report of the Tariff Board. With these remarks, I resume my seat.

Mr. H. Dow: I do not think it necessary, because the Honourable
Member opposite, Prof. Ranga, considered it necessary to repeat on the
third reading a good deal of what he had said on the second, to repeat that
part of my speech, which was in answer to him. He did, however, go on
to make one other point which I think 1 ought to answer, and that is the
delay of Government in setting up a Sugar Committee. What has happen-
ed is that as long ago as last July we addressed those Local Governments
who are primarily concerned about the formation of this Sugar Committee,
and that up to the present we have not received a reply from the most
important of these Governments, namely, the United Provinces Govern-
ment. I dare say that the delay is very largely due to the fact that th
United Provinces, and also Bihar, have been very busily occupied wit!
legislation dealing both with the manufacturing and the cultivating side
of the industry. But I think Prof. Ranga will agree that until we do get
a reply from the United Provinces Government, it is impossible for us to
go on with the consideration of the formation of the Committee and still
less to decide how we should dispose of the funds which have been pro-
mised to that Committee. That, I think, is all I need say. :

I rather gathered from Mr. Som’s speech that he did not expect me to
reply to the various points that he raised, at this stage, but he wished
them to be taken into consideration while the Tariff Board’s report is.
under consideration. That I can certainly promise, will be done.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question in:
“‘That the Bill be passed.’”

The motion was adopted.

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.

Mr. A. @. Olow (Labour Secretary): Sir, I move:

“That the amendments made by the Council of Btate in the Bill further to amend the-
Workmen’s Compensation Act, 1823, for certain purposes, be taken into consideration.”

Sir, these amendments are of a purely grammatical character. They
.were rendered necessary by the acceptance of certain amendments that
were moved here on the floor of the House whiech did not fit in grammati-
cally with the clauses as they stood, and no change of substance is involved

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Who is responsible for the grammatical mistakes ?
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Mr. A. G. Olow: Honourable Members opposite moved the amendments
and I did not notice that they were not entirely grammatical.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That the amendments made by the Council of State in the Bill further to amend t.h’o'
Workmen's Compensation Act, 1823, for certain purposes, be taken into consideration.

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): The amendments.
made by the Council of State in clause 2 are as follows:

**(i) in sub-clause (a), the word ‘and’ at the end was omitted ;

(ii) to sub-clause (), the word ‘and’ was added; and

(iii) in sub-clause (r). for the worde ‘be inserted’ the words ‘shall be inserted’ were
substituted.’’

Mr. 8Sri Prakasa: I hope some one has made sure of the grammar, be-
cause the knowledge of grammar of the elders is not such on which we
can rely.

Mr. Deputy President (Mr.: Akhil Chandra Datta): The question is:
“That the amendments to clanse 2 as made by the Council of State be agreed to.”

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): The amendments
made by the Council of State in clause 8 are as follows:

“(i) in sub-clause (@), the word ‘and’ at the end was omitted;

(ii) to sub-clause (h), the word ‘and’ was added; and

(ii1) in sub-clause (¢), for the words ‘be added' the words ‘shall be added’ were
substituted.”’

The question is:

““That the amendments to clause 3 as made by the Council of State be agregd to.’

The motion was adopted.

THE SIND SALT LAW AMENDMENT BILL.

Mr. A. H. Lloyd (Government of India: Nominated Official): Sir, 1
move:

“That the Bill to amend the law relating to salt as at present in force in Sind, as
reported by the Select Committee, be taken into consideration.’’

In making this motion T have not much to say because the Select Com-
mittee has gone in detail into the provisions of the Bill. In that Com-
mittee we have made certain changes which I gladly acknowledge improve
the Bill and T express my gratitude to my colleagues on the Committee
for the trouble that thev took in going into the matter. especinlly in view
of the great difficulty with which they were faced owing to the shortage
of the copies of the actual law as at present in force in 8ind which were
available. There are only two things which I should mention. but they
do not arise out of the Select Committee's report.
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The first is regarding the expression ‘‘official gazette'' which occurs in
one or two places in the law which is being amended. The proposal, as
I have explained before is, when this Bill has gone through if it is passed,
that all the powers which are av present conferred on the Government of
Sind will be conferred upon the Central Government, but the intention
is that as soon as that happens they will be entrusted, by an order under
section 124 of the Government of India Act, to the Government of Sind.
Some of the functions which will be so entrusted are aocompanied by a
provision in the law enjoining that the action taken in exercise of that func-
tion shall be published in the official gazette. The question was raised
as to which official gazette was meant. We in the Government of India
at least feel no doubt whatever that if and when the functions of the
Central Government are entrusted to the Provincial Government, then
the consequential publication of the action taken in exercise of those func-
tions in the official gazette will have to be done in the official gazette of
the province. We base this view upon the clear wording of clause 87 (a)
of section 3 of the General Clauses Act, which defines the official gasette
as meaning the official gazette of India or, as the case may be, the official
gazette of a province. It seems to be perfectly clear that when a function
has been entrusted to the Government of a province, then the official
gazette concerned is the gazette of that province. It was, however, sug-
gested that it might happen that some of these functions would not be
entrusted to the Government of the province and in that case the official
gazette would, of course, be that of the Government of India and it was
considered desirable that the people of the province also should have
the advantage of seeing the announcements in their own gagzette. In
that connection I wish to say that I cannot imagine that there is the
slightest possibility of any of the functions which we are now formally
resuming to the Central Government and proposing to entrust to the Pro-
vincial Government being not so entrusted but being retained by the
Central Government unless the stage is reached when the amendments
made in 1925 are applied to the law as in force in 8ind, in which case the
Act as amended by this Bill will cease to exist, and the point will not
arise. ' That is all I need say about the official gazette.

There is one other point I would like to mention in connection with
8 -subject which is very present in the minds of Honourasble Members
opposite and that is to make it perfectly clear that whether this Bill is
passed or whether this Bill is rejected, it will not make the slightest
difference to the position in regard to the working of the Delhi Pact, with
regard to certain salt concessions as in force in 8ind. 8ir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That the Bill to amend the law relating to salt as at present in force in Sind, as
reported by the Select Committee, be taken into consideration.”

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, I have no objection to the Bill
being passed into law, but I have only one remark to make with regard to
the jurisdiction of this Assembly to pass this Bill. There is an existing
Act of the Bombay Legislature, Act TT of 1800, which covers the entire
subject as in Bombay. The present Bill seeks to enact certain provisions
of the Bombay Act also. My only doubt is if it is open to this Legis-
lature to pass a certain law to repeal or to alter certain of the provisions
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of that Act. That Act was not passed by this Legislature. Therefore,
if & substantive Act has to be passed superseding that Act, or if all the
provisions in the existing Act II of 1890 covering this matter have to be
embodied in this Act, so that this Act as a whole may have jurisdiction
over salt manufacture in the whole of 8ind, the position becomes this.
In that way, if a consolidated Act is passed by this Legislature, the
Provincial Act will become ipso facto void. DBut if we seek to amend
only certain provisions of this Act and that Act having enot been passed
by us, I feel a doubt as to whether this Legislature has jurisdiction to
enact such an Act. I, myself, and my Honourable friend, Mr. Bri
Prakasa, have, therefore, appended a minute of dissent stating the reasons
for this objection to the passing of this Bill by this Legislature. If the
House finds that this House has jurisdiction to pass this Act, I have
absolutely nothing to say. Anyhow, I thought it my duty to bring to
the notice of the House that we have no jurisdiction to pass an Act in
the form in which it is brought, amending only certain sections here and
there of an Act which is not passed by this Legislature.

The Honourable 8ir Nripendra Sircar (Law Member): Sir, although I
do not agree that there is any reason for the fear which has been expressed
by my Honourable friend, Mr. A: anthasayanam Ayyangar, I rather wel-
come his short speech because that gives me an opportunit'y of expressing
the reasons for holding that there is no question of ultra vires on the present
occasion. I would like to make a statement explaining why we feel that
this point is free from difficulty. We think that the Minute of Dissent
proceeds on rather a misconception of the constitutional position. A
legislation could not be ultra vires of the Central Legislature merely
because it seeks to amend an Act passed by a Provincial Legislature
before the coming intc force of the new Constitution. Central legislation
will be ultra vires only if the Provincial Act, which it seeks to amend
relates to & subject on which the Central Legislature is not competent to
legislate. That is obviously not the case here and the Bombay Salt Act
of 1890, being Act II of 1890, which is the only provincial Act with which
the Bill is concerned, the other being an Act of the Governor General in
Council, relates exolusively to the Central subject of salt as per Entry
No. 47 in List I, and it has been treated on that footing in the course of
adaptation. The dictum of the Privy Council in the Canadian liquor
ficence case, reported in 1896 Appeal Cases, at page 349, that Dominion
enactment, when competent, can over-ride but cannot directly repeal
provincial legislation, proceeds on the ground that ‘‘neither the Parlia-
ment of Canada nor the Provincial Legislatures have authority to repeal
Statutes which they could not directly enact’’. I draw the particular
attention of Honourable Members to these words ‘‘which they could not
directly enact’’. It follows, therefore, that the dictum has no application
whe?re the Central Legislature is competent directly to enact the legislation
which it seeks to amend or repeal, as is the case here. The position,
therefore, is that far from the Central Legislature being incompetent to
legislate in terms of the Bill, it is the only Legislature which is competent
to do so, and the Provincial Legislature of Sind has no power whatever
to enact legislation on the subject in question, namely, salt. Indeed, the
adoption of the view implicit in the Minute of Dissent would lead to the
curious result that neither the Central nor the Provincial Legislature
would be competent to enact the legislation in question, which is an
obvious reductio ad absurdum.
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Mr. Deputy President.(Mr. Akhil Chandra Datta): As I understood the
Honourable Member from Madras, 1 take it that he has not raised a
point of order.

The Honourable Sir Nripendra Sircar: I do not think he has asked for
a ruling.

Mr. Deputy President (Mr. Akhil Chandra Datta): That is what I am
stating. If I ufhderstood him correctly, he simply expressad his apprehen-
sion, but did not seriously and formally raise any point of order. There-
fore, I now put the motion to the House.

The question is:

*That the Bill to amend the law relating to salt as at present in force in Sind, as
reported by the Select Committee, be taken into consideration.’’

The motion was adopted.

Clauses 2 and 8 were added to the Bill.

The Scheduie was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. A. H. Lloyd: Sir, I move:
*“That the Bill, as amended by the Select Committee, be passed.’

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:
*‘That the Bill, as amended by the Select Committee, be passed.'

Mr. Bri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadau
Rural): Sir, I only express my regret that we did not know the statement
as read out by the Honourable the Law Member beforehand, because 1
gather that this matter is something about which, if examined further,
neither this Legislature nor the Sind Legislature has any right to legis-
late. That is exactly what we wanted about salt. We have been want-
ing that there should be no legislation about salt at all in this country.
We want free sait. If we had only known it in time, we might have
pressed our suggestion and got a favourable ruling from you. But, as
things stand now, we are helpless and we must allow this Bill to be passed
into law.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
““That the Bill, as amended by the Select Committee, be passed.’
The motion was adopted.

THE INDIAN COFFEE CESS8 (AMENDMENT) BILL.

Mr. H. Dow (Commerce Secretary): Sir, I beg to move:

“That the Bill to amend the Indian Coffec Cess Act. 1835, for a certain purpose, be
taken into consideration.”’

Bir, it is8 a somewhat rare pleasure for the Commerce Secretary to
savour twice in one day the luxury of piloting a non-contentious measure
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through this House. The constitution of the Indian Coffee Cess Com-
mittee is laid down in section 4 of the Indian Coffee Cess Act. It con-
gists of 20 members. Of these, three persons are to be nominated by the
Ooffee Growers’ Association. The Coffee Growers’ Association has now
gone into liquidation and it is porposed that its three Members on the:
Indian Coffee Cess Committee should be distributed one to each of the
following Associations:

(i) The Coorg Planters’ Association,
(iiy The Mysore Planters’ Association,
(iii) The Indian Planters’ Association, Mysore.

" This proposal, I should say, had the support of the Coffee Growers™
Association which has now been dissolved, and it is also supported unani-
mously by the Indian Coffee Cess Committee itself. That Committee, at
present, happens to consist of, I believe, 12 Indian members and eight
European members, and I think the Secretary and the whole of the staff
of this Committee are ulso Indian. 8o, bearing in mind the unanimous
nature of this recommendation, and the desirability that the Committee
should not be reduced in numbers by certain interests remaining unre-
presented, I hope that the Houge will agree to pass this Bill. The present
Committee will, under the rules, hold office until November next, and the
object of clause 1 (2) of the present Bill is to enable the three bodies
which I have mentioned to select their representatives in time for them to
be appointed by the time the present Committee goes out of office. With
these words, 1 commend my Bill to the House.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved :

“That the Bill to amend the Indian Coffee Cess Act. 1835, for a certain purpose, be
taken into consideration.’’

Mr. K. Santhanam (Tunjore cum Trichinopoly: Non-Muhamimadan
Rural): Sir, I have no objection to the Bill. At the same time, I would
also like to draw the attention of the House to a point of jurisdiction
which arises in connection with this Bill. I wish to refer to sections 99
and 101 of the Government of India Act, 1935. Section 99 lays down
the territory and,the persons about which this Legislature may deal. It
says specificallv that this Legislature is competent to deal with matters.
relating to:

**(a) British subjects and servants of the Crown in any part of India; or
(b) British subjects who are domiciled in any part of India wherever they may be, or-

(c) persons on, ships or aircraft registered in British India or any Federated State-
wherever they may be, etc.”

Therefore, the jurisdiction extends to British subjects in Indin and
persons in British India. We cannot legislate for areas outside British India
unless that legislation refers to British Indian subjects. Section 101 lays.
down that:

“Nothin% in this Act shall be construed as empowering a federal legislature to make-

laws for a Federated State otherwise than in accordance with Instrument of Accession
of that State and any limitation of the powers therein.”

This Bill refers to plantations and to planters in the States of Mysore,
etc. I do not see how this Legislature is competent to deal with them.
Of course, it may be said that the original Act gives representation to the
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States of Mysore, Travancore and Cochin. 1 do not know how this Legiela-
ture enacted these provisions, whether it was competent to do so under
the old Government of India Act. But we are now under the Government
of India Act, 1885, and it lays down specifically the limitations of these
legislative powers. I am afraid this Bill transgresses these limitations.
I do not want to raise it as a point of order. If the House feels that the
law is not likely to be questioned, we may go on legislating in spite of
the limitations imposed by the Government of India Act, if we care to
doso. I am quite certain that every one,of us wants to make this legis-
lature a sovereign body in spite of the Government of India Act. But I
want to draw attention to the fact so that we may do so consciously. * It
is only for this purpose I have drawn the attention of the House to this
point.

The Honourable 8ir Nripendra Sircar (Luw Member): Sir, as a matter
-of fact what is happening now has happened before in connection with the
legislation on tea. But I do not want to rely on that. We are not legis-
lating for Mysore, we are not legislating for any State outside British
India. We are forming a British Indian Committee and there is nothing to
prevent us from allowing somebody outside British India to come in as &
member. For instance, if we had gone outside Indin and we had proposed
to form a Committee one member of which should be nominated by some-
body in England—by the Chamber of Commerce or somebody else—that
would not be legislating for England. As my Honourable friend has not
raised this as a point of order, I do not want to take further time of the
House.

Mr. Deputy President (Mr. Akhil Chandra Datta): As in the previous
<ase, no point of order has been raised. The chair is not, therefore, called
apon to give any ruling.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Sir, in addition to what
the Honourable the Leader of the House has stated, I also wish to bring
to the notice of my Honourable friend a precedent in this matter. In the
case of the Durgah Khawaja Saheb Bill, which we passed last year, we
have made provision there for having on the Committee representatives of
His Exalted Highness. 8o, in one instance at any rate this House did
mot think that the provisions of the Government of India Act came in the
way of our having members on a Committee appointed by this House,
persons outside British India. This is not considered, at any rate, as
legislating for anything outside British India. That is the precedent I
wish to bring to the notice of the Government as well as my Honourable
friend, Mr. Santhanam.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
‘Chittoor: Non-Muhammadan Rural): 8ir, I should like to know really if
the subject with respect to which the Committee is expected to deal goes
not belong to the Mysore State or in addition tg its being situate in British
territory is not also part of the Mysore State or the Cochin State or the
State of Travancore. It is because there are psrts in Mysore, Travancore
and Cochin where coffee is grown, where associations have been formed,
and where the coffee growers in one Btate or the other have representations,
that this provision is sought to be made in this Bill, and therefore you
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collect ceas through them also. Whatever is exported, the maximum
rate of cass can be prescribed by the Governor General. Now, B8ir, on
whatever coffee is grown in Mysore ‘State and is exported this cess is
collected. Therefore, there is no objection to entering into an agreement
with that Btate. It is open to the Government of India to enter into
international agreement with all other important countries like Holland,
etc. It is between the States and British India that an agreement is
sought to be entered into.e Bo far as that is concerned we can implement
that by an Act which restricts its operation and scope of that portion of its
operations as appertaining only to British India. Now, we intend to
have 8 composite committee, some representative will be nominated by the
Government of Mysore, some by the Government of Cochin and some by
the Government of Travancore. It may be said, as the Honourable the
Leader of the House has said, that in case the Government of Mysore or
Travancore or Cochin fails to nominate, it is open under this section for
the Governor General in Council to nominate one person in each of those
BStates. That difficulty is no doubt got over. It might be as stated by
the Honourable the Leader of the House that a person resident in London
might be asked to sit on this Committee. If he does not do so, it is open
to the Governor General to fill up that lacuna by appointing another man.
It an expert is to be brought from another place another expert may be
found, but in this "case certain persons who are coflee
growers in the territory of Mysore are sought to be piven
representation on  this Committee, 80 that the quantity of
their coffee for export also may be regulated by this Act, subject to the
imposition of cess for further propaganda to be carried on in relation to
the sale of coffee. How will this come within the general jurisdiction of
His Excellency the Governor General in Council and how can legislation
for British India be extended to the Mysore State? We are by this legis-
lation legislating for a portion of the coffee estate which is in Mysore,
a portion which is in Travancore and which is in Cochin also. We can-
not, by any stretch of the language of the Government of India Acl,
1035, extend the jurisdiction of this Legislature over that portion. That
is my point and that is the point which has been made by my Honourable
friend, Mr. Santhanam.

4 P.M,

Prof. N, G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Bir, when the Coffee Cess Bill was introduced in this House the Honour-
sble S8ir Muhammad Zdfrullah Khan tried to give an idea to the House
a8 to how the membership of this Committee would be distributed as
between Indian and European interests. He went in considerable detail
into all these various sub-clauses of this section 4 of the Tndian Cotfee
Cess Act. And then in regard to these three people who had heen nomi-
nated till now by the Coffee Growers’ Association, he said:

“I think T amn right in anticipating that two of these will b. Europeans and one
will be an Indian.”

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
resumed the Chair.]

If we were to accept the amendment proposed in this Bill, I do no*
know whether all the three of them are going to be Indians or Englishmen
or two of them are going to be Englishmen and one Indian. 8o I do not
know in what other way these three are going to be distributed as be-
tween Indians and Englishmen. It is a very relevant t.hmg. because the
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Honourable Sir Muhammad Zafrullah Khan made great play of vhe point
that according to his calculations Indians are expected to get at the worst
11 and at best 14 places on this committee of 20. And he expected that
normally there would be at least 12 Indiams as against 8 Europeans. He
also said this: i

““S8o far as the number of coffee planters is concerned, and I believe also so far as
the area under cultivation is concerned, both the number®and area on the Indian side is
larger than on the European side.” \
" Therefore, it is most essential that we should try to see that Indian
representation is not unduly cut down by any such amendment. Wa
have not been told how this amendment is going to affect the Indian
element in this Committee. We should like to have information in regard
to that. Anyhow I want an assurance on behalf of Government that the
proportion of Indians and Englishmen on this Committee will not be so
affected as to be adverse to Indian interests, that anyhow there is going
to be at least one Indian out of these three people who are going to be
nominated by these three organisations. Then, if Government wishes to
give that assurance I do not know how they are going to implement that.
“There' are three organisations here. Over one organisation anyhow they
‘have very little control and it is situated in Mysore. Then if they have
got any control, how are they going to see that one of these three mem-
bers to be nominated by these three organisations is sure to be an Indian
and two of them will be Englishmen and not more, and so on? But
anyhow I want Government to consider ways and means by which they
can see that at least one out of these three is going to be an Indian and
if possible more of them will be Indians themselves. Therefore, I hope
Government will find it possible to give that assurance.

Dr. ¥. X. D (Nominated Non-Official): Sir, I think T can give
the Honourable Member who has just sat down an assurance on the point
1hat he has raised.

Mr, N. M. Joshi (Nominated Non-Official): You are not Government.

Dr. ¥. X. DeSouza: I am not Government but T can give certain in-
formation which will probably be found to be useful. The balance as
between Indian and European members on the Coffee Cess Committee
is not going to be disturbed by this amendment. On the contrary there
is a possibility of the balance being disturbed in favour of Indians rather
than in favour of Europeans. As Sir Muhammad Zafrullah said, when
‘he introduced the Bill, ordinarily the Coffee Growers’ Association wonld
nominate three members, two Europeans and one Indian. The nominces
under the proposed amendment will consist of one member nominated by
the Mysore Coffee Planters’ Association, the other by the Coorg Planters’
Association and the third by the Indian Planters’ Association. Now, the
Indian Planters’ Association is a purely Indian body and, therefore, the
member to be nominated by that Association is bound to be an Indian.
As regards the other two, the Coorg Planters’ Association consisis partly
.of Europeans and partly of Indian members and so does the Mysore
Planters’ Association. 8o, although the majority in both these Associ-
ations are Europeans, there is just a possibility that these bodies may
nominate Indian members. 8o that Prof. Ranga may be sure that so
far as the balance is concerned there is no possibility of its being disturbed
in favour of Europeans; it may even be disturbed in favour of Indians.
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As regards the other point raised by Mr. Ayyangar, I submit that this
Coffee Cess Bill deals with three points; first, collection of the tax;
second, distribution of the tax or cess for the purpose of propaganda;
and third, the constitution of the Committee who are empowered to levy
this tax. Now, with regard to collection, of course it refers to collection
in British ports and there is no difficulty on the point of jurisdiction
raised by Mr. Ayyangar. Again, so far as the distribution of the cess
for the purpose of propaganda is concerned, that technical point raised
by Mr. Ayyangar does not arise. As regards the constitution of the
Committee as the Honourable the Leader of the House pointed out, this
Bill does not affect any person in an Indian State or otherwise. It
merely enables the Governor General in Council to create a Committee,
some of whom may be members of Native States and others of British
India. Therefore, I venture to submit, Sir, that there ir no substance
in the technical points raised by my Honourable friend, Mr. Ayyangar.
Bir, I support the Bill. .

Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muhem-
madan Rural): Sir, so far as I have been able to read the amending Bill
T do not find a single word to which we can take any objection in the
way in which objection has been taken by my Honourable friend on’
that side. In clause (i) of sub-section (1) of section 4, the word '‘and’’
is deleted and I do not see how it affects the question of jurisdiction.
Sub-clause (b) of clause 2 of this Bill deals only with the question of
nomination by three bodies. Now, nomination by three bodies in any
State or in any place will not affect the question of jurisdiction at sll.
To say that cess will be levied on some people by the membera of these
Associations, I submit that even if the cess is imposed upon them or if
the cess is realised, that will add to the coffers of the British Indian Coffee
Cess Committee, and the nomination of those persons will not in any
way affect the jurisdiction.

But there is one point which I would like to express on the floor of
this House that here in clauses (¢) and (f) we find there are two associ-
ations in the Btate of Mysore which have been expressly mentinned—the
Mysore Planters’ Association and the Mysore Indian Planters’ Associ-
ation. Bir, if there are two associations at one place there is no reason
why these two associations should have been given such weightage. Cculd
we not find any other association in British India which can be given
representation on the Coffee Cess Committee? This is what I would

aAsl; of the Honourable Member who has moved this amendment of the
ct.

Now, Bir, as regards my Honourable friend, Mr. Ran he d
, ' . A t
want an agsurance from my friend, Dr. DeSouza, he wangb: ane ;msn?s:a::ge
ebout - the eleqtlon of these members from $he Honourable Memler who
has moved this amending Bill. With these words, I support the Bill,
Mr. President (The Honourable Sir Abdur Rahim): The que~tinn is:

“That the Bill to d the Indi i
taken to comild emtiz::t:r] e Indian Coffee Cess Act, 1835. for a certain purpose, be

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.



2322 ‘LEGISLATIVE ASSEMBLY. [28Tr Maror 1988.

Mr. H. Dow: Sir, I move:

'That the Bill be passed.’

Mr. President (The Honourable S8ir Abdur Rahim): The question is:
‘‘That the Bill be passed.’

The motion was adopted.

STATEMENT OF BUSINESS. ,

The Honoyrable Sir Nripendra Sircar (Leader of the Hvuse):” With
your permission I desire to make a statement. Tomorrow we have no
official business which may be put before the House, and judging from
the enthusiasm with which this announcement is being received, may I
venture to suggest that the House may not sit tomorrow. As regards
day after tomorrow we intend to introduce a Government Bill which of
course will not take a long time, and we propose to put Mr. B. Das's
Bill for being taken up that day. I desire to make it clear that if the
.Bill is not finished day after tomorrow we do not intend that by reason
thereof it should get any precedence on the 81st over the items in the
Agenda which appear over Mr. B. Das’s Bill. In other words, Mr. Das’s
Bill will be allowed to be taken up on the 80th, and if not finished, it
will be taken up on the 31st, in the order in which it appears on the
Agenda, so that those whose matters are ahead of him may have no

grievance. That is what I suggest.

Mr. President (The Honourable Sir Abdur Rahim): As regards tomor-
row there is no business and I should like to ascertain the wishes of the
House whether there should be a sitting tomorrow. If the House is
agreeable generally, there will be no sitting tomorrow. 1 am trying to
ascertain the wishes of the House because there are questions put down
for answer tomorrow. (After a pause.) Then there will be no sitting
tomorrow, and as for Mr. B. Das’s Bill, if it is not finished on the 80th,
on the 81st it will come after the other businese above it, that is, it will
{ake the sixth place as on this Agenda. This is a somewhat out of the
way arrangement, but under the circumstances I make no objection to it.

y
The House stands adjourned till day after tomorrow..

The Assembly then adjourned till Eleven of the Clock, on Wednesday,
the 80th March, 1988,
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